FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
BLU-SMART CHARGE PRIVATE LIMITED OPERATING IN THE
ELECTRIC VEHICLE AND ELECTRONIC COMPONENTS
RESEARCH, DEVELOPMENT AND MANUFACTURING BUSINESS.

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.

1. | Name of the corporate debtor | Blu-Smart Charge Private Limited
along with PAN & CIN/ EEP | CIN: U63090GJ2019PTC106065
Nty PAN: AAHCG6374P

2. | Address of the registered office | Regd. Office: 15th Floor, A Block,

Westgate Business Bay, S G Road, Jivraj
Park, Ahmedabad, Ahmadabad City,
Gujarat, India, 380051.

3. | URL of website http://www.blu-smart.com

4. | Details of place where majority | Delhi, Gurgaon and Bengaluru
of fixed assets are located

5. | Installed capacity of main | At present, information regarding the
products/ services installed  capacity of the  main

products/services is not available. The
verification of the assets of the Corporate
Debtor is currently ongoing.

6. | Quantity and value of main | As per the audited financial statements for
products/ services sold in last | FY 2023—24, the turnover of the Company
financial year as on 31.03.2024 stands at 6,646.88 lakhs.

7. | Number  of  employees/ | As per the information provided by the
workmen Suspended Management, there are

presently no employees or workmen
employed by the Corporate Debtor.

8. | Further details including last | Details can be sought by sending email at
available financial statements | cirp.bepl@npvinsolvency.in
(with schedules) of two years,
lists of creditors are available at
URL:

9. | Eligibility = for  resolution | Details can be sought by sending email at
applicants under  section | cirp.bepl@npvinsolvency.in
25(2)(h) of the Code is
available at URL:

10. | Last date for receipt of | 26-04-2026
expression of interest

11. | Date of issue of provisional list | 01-05-2026
of  prospective resolution
applicants

12. | Last date for submission of | 06-05-2026

objections to provisional list




13. | Date of issue of final list of | 11-05-2026
prospective resolution
applicants
14. | Date of issue of information | 16-05-2026
memorandum, evaluation
matrix and request for
resolution plans to prospective
resolution applicants
15. | Last date for submission of | 15-06-2026
resolution plans
16. | Process email id to submit | cirp.bepl@npvinsolvency.in
Expression of Interest
17. | Details of the corporate CD is registered under MSME
debtor’s registration status as | (Registration No. UDYAM-DL-10-
MSME. 0009454)

Date: April 11, 2026

IPE — NPV Insolvency Professionals Private Limited
(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its director — Mr. Ritesh Prakash Adatiya

Resolution Professional

In the Matter of Blu-Smart Charge Private Limited

Place: Ahmedabad

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

Validity of AFA: December 31, 2026

Email for Correspondence - cirp.bepl@npvinsolvency.in




BAJAJ FINANCE LIMITED

REGISTERED DFFICE: Bajaj Auta Limited Comphes, Mumbsi - Pune Roed, Akusdi, Pune = 471035 BRANGH DFFIGE: Bajg)
Finsary, ard Floar, Univarsal Busingss Canbre, Mear Madhaban Cicle, Subbash Chandra Bose Marg. Sural, Gujrat, 335009
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:FIEEH
(L ]
APPEMDIX- V-4 [See proviso b nule 8 (61
e-Auction Sale Notice Under SARFAES] Act 2002

Sale of Immowabbe Assels Under the Securitization and Recomstruction of Financial Azesls and Enforcement of Secerily Interest Act, 2002 [“ACT™)
Notice fs hereby glven to the pubdic in géneral and to the Borrowers/Ce-borrowers Mot gagons) in respect of below mentioned secured
asset which 1s mortgaged with Bajaj Finance Limited (BFL"), and possession of which had been taken by undersigned Authorized
(ficer of BFL under the provisiens of the ACT will be sold by Auction for recevery of the amount mentioned hereunder and further
applicable interest, charges, and costs ete. The secured asset described below iz being sodd on “AS 15 WHERE IS, AS |5 WHAT IS5 AND
WHATEVER THERE I5" under Rule Mo, 8 & 8 of the Secunty Interest (Enforcerment) Fules (*the Rules") for recovery of the dues

SATURDAY, APRIL 11, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

i WONDER HOME FINANCE LTD.

(CIN No, UB5399RJ2017PLCO59619)
WENIETS WONDER Corp. Offica: 620, 6th Floar, North Block, World Trade Park,
i Malviya Nagar, JLN Road, Jalpur- 302047, TEL: 0141 - 4750000

PUBLIC NOTICE FOR AUCTION CUM SALE

For purchase of immovabbe property by the authorized officers of M's Wonder Home Finance Limdted for recovery of dues
|

froem the borrowers undar the Secufilizabion and Reconstruction of Financial Assefs and Enforcament of Secunity Inferes! Act,

J002 In pursance of laking possessian of the secured praparly as spesttied by e auBoriles are imviled In sealsd cover, -85

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
BLU-SMART CHARGE FRIVATE LIMITED
DPERATING IN THE ELECTRIC VEHICLE AND ELECTRONIC COMPONENTS RESEARCH,
DEVELOPMENT AND MANUFACTURING BUSINESS
[Under sul-re@slation (1) of regelation 364 of the Insolvency and Banknspbey Boand of India

[Imsadiency Hesolation Prec

4 for Corparate Persons) Regulations, 2016)

1. | Name of the Corporats Detitor

RELEVANT PARTICULARS

Blu-Fmart Charge Private Limited

| GIN: US30900J2019PTCLOG0ES
Regd. Office; 154h Floor, A Block, Woestgate
| Bussingss; Bay. 5 G Road, lives Park,

alon with FAN & CIN/ BER-Me

detalled asunder: Particulars of E-auction  particulars of E-gucfion menticned below, on “AS IS WHERE IS BASIS", "AS IS WHAT IS BASIS" AND “AS IS WHAT IS BASIS™ WHO IS IN

Mame & Address Mustakali | Rajpura (Bomrower)

#. | Address of the Registernd Office

PHYSICAL POSSIBILITY, DETAIL OF THEM Givan balow:-

Tulsidas Haribhai Divani (Borrower)

of Borrower Aminaben M H.-B.JIHHI'I {E.“n-ﬂnn'nwer] Krizhna Tul:l.ma'm“nunu_smmw:l Eﬁrr-.:1'A'-F||-I-Er_1-I.'||'|rrl:'l'n'#:r.' Dake :r:-.;.-.-.nru:l Wibaog .I:l-l1!.'ll|5 of H.-::E?rl.'ﬂ EMD Total outstanding F.In:-l:lﬁrl Ahmedabid. Ahnadahad City Guiarat
BOTH AT: - Nr. Zahir Hostel. At & Pa Sﬂ:'l.'l;ﬂljh BOTH AT: - B-202, Samskar Flats Opp. Hariom . G Hr:m-_..-L:.:-arl AlG Na g-ﬂlr_-ll & .‘lr'|| _ Fixad Asssis W alus .l'l|r||i_|-u.'|'. |:||_||1|_ & [!l;all Site . | | india, 380051, s
Himatnagar Sabarkantha Gujarat 383220 Petrod Pump L p. Savani Road, Surat-385009 Loan Ajc Ne.: Ir 16-06-2025 | All that part and parceiof | Rs, RS, Payment of 620, | Eg!. F;; :‘ﬂ?r'?l-teﬂi T ; gt%ﬁgm;blg-ﬁwgi
LMN12059HP24-25020362 | Rs. 38,06 317.06 the property of Smt. | 24 50 000/ | 2,45,000/- Rs. Bth Flaor, ; s I IR TR I Wi Lo HRk
il T Lol i ey Sh. Antlm Kumar Modl | THitysixises | Trupt Anum Modi | Twenty |Twolacs| sszzrareo | Nemh Ao Sy o e Ao | A SsEA hBT REETE
5':.“!'"":"5" D“_’""""Aml"*"*"*' Notice dated 14-Feb-25 Nolice dated 25-Aug-25 {Applicant & Mortgagor), ANTY HK situated at R.5. No.1398(3, | Four Lacs [Forty Five| 4. oo noee Block. SETVICES instaBed capacity of he main products,
W, 142 Date & Amounl | amand amount Rs.20,36,227/- Demand amourt Rs.21,57,276.57/- Smt. Truptl Antim Modi '““‘::::'::““ 1308/2 13081, Sub Flot | Fify  [Thousand| o o0 o0 Waorld | sarvices is not available. The verification
Outstanding Amount |Rs. 22,87,523 (Rs Twenty-Twa Lakh Eighty-Seven|Rs. 20,77 468.57/- (s Twenty Lakh Seventy- {Go- Applicant) coventoonang | No- 1041, Murlighar | Thousand |  Onty e TGRS e e e Caiiocila Dobirks
ason 07.04.2026  |Thousand Five Hundred & Twenty-Three Only)iSeven Thousand Four Hundred and Sisty-Elght six-pakse as on | [agar Street No. 2, B Cnly I el H,Earﬁm i | huaniy and value of main producis’ | As per the audied Trancial sSalements for
as on 0704526 and Fifty-Seven Paise Only) as on 07 /04/26 10-0R-202E Gorbapa Pan, Off Radar | . It ] Road. servkes sold in the last ficancial year | FY 2023 -24, the furnaver of the Campany
Description of All that piece and parcel of the property bearing Cammercial | Al That Piece And Parcel O Immavable Property T S “I'."“ = e o ' r:-:n PUBCA MR R RS
Immovable Shops Bearing No. 11 & 12 {total 2 Shops) Admessuring Arsal0f Flat No, B/202 On 2nd Floor, Admeasaring p::ﬁfmgh “';:1-;;4“:;11::":::“": Bcharges | 302017 R T T e T Y g o s e
Fr';]l]grl.'_!' 12'552 E-':.I M|r5 I}I Ei]l:h Ellu'ﬂp Eltlﬂ‘lﬂd I!:I F|r5f FIL'H]: !”.EE‘H Ahnul BEE, E“ FFE‘ EUF‘EF E'r"" up nlreal 'ﬂllung t_atnn Pl g |I'I.EIIJdII'|g I S-Uml:'l'dl.a'ﬂ MHPHE‘F}I'I!HI"IL Ere ars
Crown Compéex Constructed In The Gommercial (small i Undivided Proportionate Inchoate Share | SOk about 1050.00 3q. Feet. . | presently - no emMployees o widomen

Cemter) N.a Use Land Of Revenee Block 3.n0.120 Pask| +120 : i

Paiki +124/1 Paiki OF Village Sawgadh Within The Limifs Eﬁﬁiﬁ'ﬂg?&nﬁﬁﬂﬁﬁ:ﬂ G?}In;:l::{?fng E!': Auction dale 28.04.2026, Last Date For Submission Of Bids is 27.04.2026, up to 5:00 PR,

Panchayat & Revenue Area OF Savgadh Under Savgadh Gram Eard . Baad X B g No.BS T Inspaction date and tima 25.04.2026 (in offica hours)

Panchayat Ta. Himatnagar Dist. Sabarkantha As (W £ AUNY. “IEPTINE - atif VY T8E,. Skl Tarms & Conditions of Tender;

Cramershép Right Basis Boundaries Shop Mo 11; - East - EI?:HE!NE.' ”F' 42 {adajan), FII'!H.l P_"‘"D'T No.B3 Of 1. The person, lakmg parl in the lender, will have o depasit his affer in e lender form provided By lhe Company, which is o be

Oahar Property, Wast: - Wida Passags, Morth: - Shop Ne.1d Vitlage Adajan, Taluka: Surat City, Dist. Surat collestsd fram the Wonder Home Finance Lid, during working hows-of any warking day, super scrilting "Terder Olfer far Abave Menfiared

With Common Wall, South: - Shop Na.12 With Cammica Progesty an e ssalad arvel ope along with 1he DDVpay order of 10% of he resenda priceas Eames] Money Depasil (EMO) in favar of Wonder
i, Boundari p Mo 12 - East: - Other ¥, ! ne Finance Lid. payable ai Jalpur &l fe sbove menlioned office. The sealed envelopes will be apened in e presence of the avilabie

Wall Boundaries Shop Mo 12 - East - Othe Prioperty WWest Heine Fi Lid | Jal L] 1 b Tl lad | Il b pened in i fih dald

- Wide Passage, North: - Shop Me.11 With Common Wall, rtarssted parties at above mantioned office of Wender Home Finanse Lid, The nter-se bidding, If necesaany will aizo take place amang the

aouth:-Shop No. 13 With Commion Wall availabia bicdars, Tha EMD is rafurdable if the bid i not succassiul. 2. The succassiul bidar will gaposit 10% of the bidding amournt edjusting

e = INF |As. 9,80 8000 the EXAD ameund &5 inilisd deposi Immadiataly sfter the fall of the hammer lowands the purchase of the sssat. The successil bidder failing o

eposit the sald 10% towards initial payment, the entire EMO deposited wil be forfeitad. 3, Balance amoun sale prica will have b ba

SEME FTICE M §. 4.9, d [ 1ha 105 towards inftial I, e entire EAD d ted wil be forfsitad. 3, Hala tof tha sal ih

EMBD A=, 99 000/- dapasited within 3 days after the confirmation of tha sale by tha secured crediion; otherwise his inflial payman) depasiied amaunt wil ba

E-auction data & time | 2004726 3060 pim to 500 pan

| amployed by the Corporate Debbor
8, | Farther detaif Tncloding [est avedable | Detalls can be sougnt by sending emall
| hnamncial statameants iwith sehedules) | ak cirp.bopl@rovinsobency.m
of two vaars, lists of creditons arg
i laile @l URL:
T EVigibiliy for resiition SApRSanTS
under sectan 25429 of the Code
i avallabia at URL
| Lerst dafe of receint of axpression
|ofmterest
D= iof issnie of (e provissiorsd lis]
of prispectve resselution appRcants
2 Last dafe of submission o
oojectians ko e provisional |Ist
| Diate of T=sue of the final Tt of
| praspective rizsalution apolicants
Crases of issiie of informaban

| Detalls can be seugnt by sending emall
at. cirp.bopl@npvinsohencyn
|

| 76-04-2026

| oL-05-2026

Rs.22,50,000/-
Rs, 2,25,000/-
1900526 506 pre o 500 pam

| OB-05-2026

fnefaited. 4, Intarestad paries who want b know abaid the proceduna and terms & condilions of innder may condact 9828989492 ar wsit abown 110526
mariioned branch office during office hours

| 15052026

E- auction Portal https:bankauctions.in hitps:/ankauctions.in Mote: - Thisis aloo & 15 days noles UIR BB} Lo Ihe Barrowa s/ Guaramors/Morlnagar ol 1he above said lan accownls sboul tender intet memorandum, evaluation matx, and
rtdre lsutmisiaeal B0 | 2804/2058 1R0520%96 8B bidding salaon the above menticmad 4ate Authorised Officar reduest for resolistion paars to
- - |Ciabe ; 10.04 2026 Place: Jamnagar, Gujarad Wondar Home Finance Lid, prospecive resaluton apolicants
Bid Increment Amount i Rs: | RS, 25,000/ Rs. 25,000/- L. 8 FitanedLts. | R e
ast date for submission of 15-06-2028
Encumbrance Known 10 | Nat Known Hal Knowin resalution pliss

Secured Credior

Date of Ingpection of
Property

Fubilic In Ganersl and Barrovears in parbiculas pleasa taka natice that i1 in case austion on date schaduled harea faiks lor any reason
whatsoeves then secured creditor may enforce security interest by way of sale throwgh private treaty, at the discretion onof the secured
creditor, For  detaited terms and conditions of the sale, please refer to the link hitps;//bankavctions.in and
hiips:/fwww. bajajlinsenin/sarfaesi-auction-notices

”P'r-:r'r'en's.'n'mfiil id t& subimit Expragsinn [ . be phiEn peinsalvencyin
| of inferest

Vistaar Financial Services Private Limited
I,.:,‘.':; vISTﬁLﬁ«R Registerad Office 31 Plot Mo.50 &60-23, 22nd Cross, 23th Main, BTM Layout Siage 2, Bengaluru= 560075 37, | Détafs of the Corporte Dabiors o GO & registered undar WSHIE
LT YT Branch Office: 15t foor,ne 11-515-T3.ward no 05 Above Siddhasir Co-Operative Bank beside post office, | registration status as MSME | (Registration N, UDYAM.DL 40 009454

Gandhi chowk read, Shettar Peth lkal, PIN-587125 SO/

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES WE M insolusiacy F”"”““““ﬁﬁﬁ:‘&”ﬁ}ﬂm;ﬁﬁﬂﬂﬁ“

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Through lis director - Mr. Ritesh Prakash Adatiya Resolution Professional

Enforcement of Security Interest Act, 2002 read with Rule 8 and 9 of the Security Interest {Enforcement) Rules, 2002,

From B804:2026 to 28042026 on workmp day befween 8 20 From 09/04/2026 o 18852026 an workng day
AN LG 5230 PM swith Prioe sppoinment hefween 3.30AN 0 530 PR with Prios appaintmenl

In the Matter of Blu-Smarl Charge Private Limited

Oate: 08.04.2026 BAJAJ FINANCE LTD T : o Lo : I IBBI Reg. No: |BBI/IPE-0040,1PA-2,/2023-23,/50021)
Place: Himmatnagar / Sural Autharizad Otficer Mafice is hereby given o the public in ganeral and in particular to the Bomrower/ Co-Barrower' Morgager (3)/Guarantons) that the below F;‘L"':M 1—:—“ — mfﬂpﬂ“'““&'?&fﬁ;ﬁfﬁﬁﬁﬂfﬂq &

described mmmovable properies morigaged to the Sacured Credidor, the Possassion of which has beentaken by the Authoriged Officer
of Visigar Financial Services Private Limited under the SARFAES| Act 2002 and in exercise of powens confermed under section 13(12)

readwith Rules 8 and & of the security intarest  Enforcement) Rule pursuant to notice under sechon 13(2) of the SARFAESEAct 2002,
The Sacured Assats will be sold on “As i whera iz, “As iz whatis”, and "Whataver ihera is” basis on 16-03-2025 through E-Auctan.
Il = hereby infarmad 10 General public that we are going o conduct public through E-Auchon platform provided at the websie;

thorel &@ Canara Bank \A

POLYCAB

hitps:fsarfaes avctiontiqer nat Bt ! Fifse ﬂi'.';lq:IH‘I -
POLYCAB INDIA LIMITED 1M Descriptions of the A) Demand Notice Date-| 1 Reserve Price, | 1. Date and Arm Branch : Sabarmati Capita! One, Tth Floor. Gift One Building,
borrawer, propertyiProperties Bl Possessiondate |2 EarnestMoney | Time of Road 5C Gift City, Gandhinagar, Gujarat - 382355, T+917963027818,
Registered Office : Linit 4, Plot No.105, Halol Vadodara Road, co- borower, C) Outstanding Balance) Deposit €MD) | E-Auction | | M 491 82380-91842, Email: co3866@eanarabank.com, www.canarabark.com
Village Nurpura, Taluka Halol, Panchmahal, Gujarat - 389350,  onitaet Af par gl i POSSESSION NOTICE (For immovable property)
Tel. No: +81 2676 227600 / 227700 1, MriMrs All the piece and parcel of the Immovable property| A Demand Nollce | Resene PIce | pope and ﬁ::ﬂfl;;mﬂ ARSI N D AR e s of g S B e
Corporate Office : #29, The Ruby, 21" Floor, Senapati Bapat Marg, Tulsi Pipe Road, DEVENDRA bearing Flat No 504 on 5th Floor admeasuring about Dite- Rs: 13,85,100 | Time of Hnann:ialﬁ.lssmﬂs and Enforcement DfEEEIJl.'iTﬁ”ﬂ’IIErP'StAl:E 2002 (Act54 of 2002} and
_ SHIVLAL SIRVI | Built up area 352,81 sq.ft. L.e. 51,35 sq. Mirs. along 22-07-2023 Eamest Money | E.action . g ;
Dadar (West), Mumbai 400 028 Tel: +91 22 2432 7070-74 : : : . : ‘ in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
bl PEX URcitidhn pogortinas, Ehaice. KR s o Deposit (BMD) | 26.04-2026 security Interest (Enforcement) Rules 2002, issued a Demand Notice dated
CIN : L31300GJ1896PLC114183 SHANTI SIRVI | admeasuring about 15.40 sq. Mirs. And Flat no 505| Fossessiondate: | Rs 1385100 | 445080 ; ; s
. : : al 1. 02.01.2026, callfng upon the Borrower W/s. Aastha Ceramika (Parinership Firm),
Tel No: +91 22 2432 7070-74; Fax No: +91 22 2432 7075 AccountNo. | on 5th Floor admeasuring about Built up ares 1210-2023 | Bid Incremental |0 Mr. Hardik Maganbhiai Chhatrala (Pariner), Mr. Piyush Jagdishbhai Chadaniya
Website : www.polycab.com; Email id: shares@polycab.com D1495BMLO1003| 315,81 sq.f. .. 20.33 5q. Mirs. along with undivided P::f,aﬁﬂf}g?‘ R”;"‘:‘[‘;EE,_ unlimited (Partner), Mr. Pradip Manibhai Kalariya (Partner), Mrs. Ramaben Arvindbhai
prn-pnrlinnalmnchu-araluhma@a?suﬂngahm 10 Isl. il Bl B '311'3_“'5"3'" of Khokhani (Partner) & Guarantor Mr. Maganbhai Amarshibhai Chhatrola
POSTAL BALLOT NOTICE 8.80 5q. Mirs. In land below of building known as || Lulsianting Salance Smneach)| | (Guarantor), Mr. Jagdishbhai Veljibhai Chadaniya (Guarantor), Mr. Manilal
“Shubh Mangal Appartment” situated at Ahir Wad, | 35 per Demand Natice:

Karshanbhai Kalariya [Guarantor) & Mr. Arvind Maganlal Khokhani (Guaranior)
to repay the amount mentioned in the notice. being Rs.4,27,37,872.17 (Rupees
Four Crore Twenty Seven Lac Thirly Seven Thousand Eight Hundred Seventy Two
paisa Seventeen only) as on 02.01.2026 with interest and charges thareon in
MEME-DD/0CC account and Rs, 7,73,22,627.45 (Rupees Seven Crore Seventy
Three Lac Twenty Twa Thousand Six Hundred Twenty Seven and paisa Fourly Five
Only) as on 01.01.2026 with interast and charges theraon in the Loans 1o M3ME-
MFG INDUSTRIES account

The borrower and guarantors having faited 1o repay the amount, notice is hereby
givan to the borrower, guarantors and the public in genaral, that the undarsigned has
taken Symbolic Possession of the proparty described harein below in exercisa of
powers confarmad an him under saction 13 (4) ofthe said Act, read with Rule 8 & 9 of
the Security interest Enforcemeant Rules, 2002, onthis 08th day of April of the year
2026.

Notice is hereby given that pursuant o the provisions of Section 108 and Section 110 Rs. 20.85.209)-

and other applicable provisions of the Companies Act, 2013 as amended ("the Act”)
read together with Rule 20 & 22 of the Companies (Management & Administration)
Rules, 2014 as amended read with General Circulars No. 09/2024 dated September
19, 2024 and 03/2025 dated September 22, 2025 issued by Ministry of Corporate
Affairs, Government of India and Circular SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133
dated October 3, 2024 issued by the Securities and Exchange Board of India ("SEBI”)
(hereinafter collectively referred to as the Circulars) , Secretarial Standard on General
Meetings issued by the Institute of Company Secretaries of India ("SS-2") , Regulation
44 of SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015 as
amended (the LODR Regulations) and such other applicable laws, rules, circulars,
notifications and regulations, (including any statutory modification (s) or re-

Kamrej, Gamthan [and bearing Gram Panchayat
Serial Mo 612, Property Mo 50772 paikee land
admeasuring 296.13 sq. Mirs. Of village Kamrej,
Gamthan Taluka Wamrej, Di. Surat within the
following boundaries : Boundaries of Flat No 504;
East by : Flat no 505; Wast by : Soclety Road North
by : Other Society ; South by : Flat No 502 &
501.Boundaries of Flat No 505: East by : Other
Society; West by : Flat No 504; North by @ Other
Society; South by : Fiat No 501 8502

1. All inferestad participants / biddars are raquestad to visit the website htips_('sarfaesi auctiontiger .net & www.vistaarfinance.com For

datailz, hielp, procadure and onfing framing on e-auckion, prospectiva bdders may contact Mis. eProcurement Technologies Lid
Contact MrBam Sharma Condact number; BO0DDZ329T O079-E1813 BB03. email id | ramprazadi@auctiontigernat |

; ; ; support@auctiontigernet The bormower in parficular, and the public in general are hereby cautioned not to deal
Eﬁaﬂtmentfgj tI:IEfEDf ! for the time ,b.Elng in force ), the approval of ”.‘E’“t’ers of 2. For further details an terms and conditions pleasa visit hiipsfisarfassi auctionbigar nat & www vistaarfinance.com fo take part in e- with the property and any dealings with the property will be subject to the charge of
Polycab India Limited ('the Company’) is being sought to transact the business as set S the Canara Bank for an amount of being Rs.4,27,37,872.17 (Rupees Four Crore
out below and as mentioned in the Postal Ballot Notice dated April 03, 2026 only by 3. Encumbrance: No such information known ta the best of the knowledge of Authorized officer, The hidders are requested to do their | | TWenly Seven Lac Thirly Seven Thousand Eighl Hundred Seventy Two paisa
S A i omturen e s s vt
Sr. No Desi:riptinn of Resolutions 4, :EFI'Q E;ﬂjﬁ;uggﬁlf Through Vistaar Financial Services Pyt Lid o the credit of Account Mo9 15030002 126946, Axis Bank Lid, Twenty Twa Thowsand Six Hundred Twenty Seven and paisa Forty Five Only) as on

01.01.2026 with interest and charges thereon in the Loans to MSME- MFG
INDUSTRIES account.
The borrower's attention is invited 1o provisions of sub-section (8) of section 13 of

5. Forfurther detads and quenes, ingpaction of propery, please contact Concerned official of Vistaar Financial Services Private Limited

1 Re-appointment of Ms. Sutapa Banerjee (DIN: 02844650) as an
This netice should also be considersd as 30 days’ notice to Borrower | Co-Borrower! Mortgagor (s)/Guarantor|s) under Rule 8(6} and

Independent Director of the company.

8(1) ol the Security Interas! {Enforcamant) Rule-2002
Dade: 11.04.2026 Place: Sural

the Act, in respect of time available, toredeem the secured assets

DESCRIPTION OF THE IMMOVABLE PROPERTY
1. All the piece and parcel of Land and Bullding existing or 10 be constructad on

Re-appointment of Mr. Bhaskar Sharma (DIN: 02871367) as an
Independent Director of the company.

Sdi- Authorized Officer, Vistaar Financial Services Private Limited

2

Survey Mo.145p paiki fand, siuated at Lalpur, Taluka Mok, Dist. Morbi, Gujarat
admeasuring 11,433 sq. mirs. and owned by M/'s. Aastha Ceramika (throuph its
Pariners Shri Kalariva Pradip Manibhad, Smt. Khokhanl Ramaben Arvindbhal, Shi
Chhatrola Hardik Maganbhai & Shei Chandaniva Pivush Jagdishbhaly and bounded
as betow:= By North ;Land of 5. Mo, 144 and 145p and then waste land, By South ;5.
MNo. 146 and then waste land, By East : Gada marg and waste land, By West - 8.
Mo, 144 and then National Highway

2, Hypothecation of plant and machineries.

Date: 08.04.2026
Plaga: Morhi

The members are hereby informed that:

1. The Company has completed the dispatch of Notice of Postal Ballot on Fnday, April
10, 2026 to all the members whose name appeared on the register of members /
List of beneficial Owners maintained by the Depositories as on Friday, April 03,
2026 ("Cut off date”) in accordance with the provisions of the Companies Act 2013
read with rules made thereunder and applicable circulars issued by the Ministry of
Corporate Affairs

2. The Company has engaged the services of NSDL for the purpose of providing e-
voting facility to all its members. The e-voting will commence on Saturday, April 11,
2026, at 9.00 am (IST) and ends on Sunday, May 10, 2026, at 5.00 pm (IST). The e-
voting will not be allowed beyond the aforesaid date and time and the e-voting | |

kﬂtﬂk KOTAK MAHINDRA BANK LIMITED
P Registered Office : 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Kotak Mahindra Bank Corporate Office : Kotak Infinity, Zone-Il, 4th Floor, Bldg. No.21, Infinity Park, Goregaon, Mumbai - 400097.
Regional Office : Kotak Mahindra Bank Ltd. 9th Floor, B-Wing, Vivaan Square, Jodhpur Cross Road, Satellite, Ahmedabad, Gujarat — 380015,
ContactNo: +91 9429919818, Email ID — punit.makhecha@kotak.com

POSSESSION NOTICE (For immovable property)
(AS PER APPENDIX IV READ WITH RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)

WHEREAS, The undersigned being the Authorized Officer of KOTAK MAHINDRA BANK LIMITED, a banking company within the meaning
of the Banking Regulation Act, 1949 having it's Registered Office at 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai -
400051 and Regional Office at : Ahmedabad / Rajkot / Surat, under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (2) read with rule 9 of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice, to repay the amount mentioned in the notice within 60 days from the date
of receipt of the said notice. The Details of the Parties along with Mortgaged Property Possession taken by the Bank, is given below :-

Authorized Officer
Canara Bank

Name of Customer (Borrower(s)/Co-Borrower(s) Date of Demand Notice u/s 13(2) Date of Possession

module shall be disabled by NSDL upon expiry of the aforesaid period. and Guarantar(s)). Along read with rule 9 of SARFAESI Act. & Type Form No. URC-2
. ' : ; oan Account Nos. Along with Amount in Rs. Advertisement giving notice about regisiration under Part | of Chapter XXI
3. The Postal Notice is avallable on the relevant section of the website of the I1)Mr. Hemal Pareshbhai Shah (Borrower/Mortgagor) 2) Mrs. Minal hemal | Demand Notice Date : 28.01.2026 08.04.2026 [Pursuant 1o saction 3T4(k) of the Companies Act, 2013 and rule 4(1) of the

Company: www.polycab.com, BSE Limited ("BSE"). www.bseindia.com and
National Stock Exchange of India Limited ("NSE"): www.nseindia.com and on| |
the website of National Securities Depository Limited ("NSDL"):
www.evoting.nsdl.com.

4. The voting rights of the members shall be in proportion to their share in the paid-up
equity share capital of the Company as on the cut-off date i.e. Friday, Apni 03, 2026.
A person who is not a shareholder on the cut-off date should treat this notice for
information purposes only. |

Shah (Co-Borrower/ Mortgager) Rs. 26,23,725.23/- as on 20.01.2026 | Symbholic Possession

Compeanias (Authorised o Regisler) Rulas, 2014]

1. MNotice is hereby given thatin pursuance of sub-section (2} of section 366
of the Companies Act, 2013, an application is proposed fo be made after
fifieen days hersof bul before the expiry of thirly days hereinafter (o the
Regirar ai Central Registration Cenire {CRE) Indian Instiiuie of Corporate
Affairs (1ICA), Plot Mo, 6, 7, 8, Seclor 5, IMT Manesar, District Gurgaon
(Haryanal, Pin Code -122050 that M/s. BHANU AGRO, a partnarship
firm may be ragisterad under Part | of Chapter XX1 ol the Companies Act,
2013, as a company Hmited by shares.

2. The principal abjects of the proposed company are as fallaws:

DESCRIPTION OF THE IMNIOVABLE PROPERTY
All that piece and parcel of the immovable property being Flat No. A/1/1 on First Floor, having Super Built up area admeasuring about 105 sq.
yards i.e. 85.00 sq. meters along with proportionate undivided share in the land of the Scheme known as "Parth Indraprasth Tower" of
"Indraprasth Tower Co. Op. Housing Society Ltd." constructed and situated on the non-agricultural being admeasuring 6734 sq. meters of
Final Plot No. 232 of Revenue Survey No. 131/3& 131/5 in Town Planning Scheme No. 1 at Mouje Vastrapur Taluka Vejalpur in the Registration
District of Ahmedabad and Sub District Ahmedabad- 3 (Memnagar) and bounded as under : North: Lift & Margin Space, South: Society
Common Plot, East: Society Compound Wall, West: Flat No. A/1/2.

Name of Customer (Borrower(s)/Co-Borrower(s)

Date of Demand Notice u/s 13(2) Date of Possession

5. Members who have not updated their e-mail address are requested to register the and Guarantors]), Along read with rule 9 of SARFAES Act, & Type i L .
same in respect of shares held by them in electronic form with the Depository Loan Aocount Los. Along with Amount n R commissian agents and otherwise to deal in oils and oll products, including
1) Mrs.Manishaben Babariya - Legal Heir Of Deceased Borrower & | Demand Notice Date : 23.01.2026 09.04.2026 edible and non-adible '3'"3. Venge tabbe oils and fa[gl 'I'EEIE!!EIIIE and artificial

through their Depository participant and in respect of shares held in physical form
by writing to Company's Registrar and Share Transfer Agent i.e. Kfin Technologies
Limited at einward.ris@kfintech.com or by post to Selenium Tower B, Plot Nos, 31
& 32, Financial District Nanakramguda, Serilingampally Mandal, Hyderabad -
500032

6. The Board of Directors of the Company have appointed Mr. Avinash Bagul
(FCS:5578)(CP:5578) Partner, BNP& Associates, failing him Mr. K. Venkataraman
(ACS:8897), (CP:12459) Partner BNP & Associates, as the Scrutinizer to scrutinize
the e-voting in a fair and transparent manner.

7. The result of the voting by Postal Ballot along with Scrutinizer's Report will be

Mortgagor Mr. Kiritbhai V Babariya (Co Borrower) Rs. 9,13,127.48/- as on 20.01.2026

DESCRIPTION OF THE IMNOVABLE PROPERTY
All that pieces or parcel of property bearing Flat No. F-17 situate on Third Floor in Block No-F, admeasuring about 67.72 sq. mtrs i.e. 80.99 sq.
yards, Super Built up area with undivided share of land 23.135 sq. mtrs, in the scheme known as - "SHIV RESIDENCY" constructed on the non-
agricultural land bearing Survey No. 764/2 admeasuring 50 sq. mtrs. Out of 3237 Sq. mtrs, and Survey No. 783/1 admeasuring 1920.00 sq.
mitrs. out of 2327 sqmtrs, and Survey 783/2 admeasuring 3440 sq. mtrs., and Survey No. 783/3 admeasuring 1214.00 sq. mtrs, Survey No.
783/4 admeasuring 2630.00 sq. mtrs. out of 7284 sq. mtrs, total land admeasuring 9254 sq. mtrs, which is includes Sub Plot No. 3, situated at
Mouje: Naroda, Taluka City, Registration Dishict Ahmedabad, Sub District Ahmedabad - 6 (Naroda) along right to use and enjoy common
amenities and all other common rights including roads, common plots, parking place, etc of the said building and the said Flat is bounded as
Iunder: North: Flat No.F-18, South: Margin open land then boundary wall, East: Flat No. F-16, West: Block-G.

Date of Demand Notice u/s 13(2)

Symbolic Possession ghee {vanaspati), oils made or processed from seads, coconuts, groundnuts

and other agricultural, planfation, horticoltural and forest produeca, and
products darved from animals, poultry and allled sources.

# To estabBish and carry on the business of edible ail refinary, and o refing;
pracess, manufaclure, freat, hydrogenate, deodorize, Blaach, filler, blend,
extract, mill, preserve, pack, repack, botlle, cen, store, distribule, marked
and otherwise deal in edible oils of all kKinds including bul not limited to
mustard ofl, groundnutl all, sunfipwer oil, soybean o, palm oll, rice bran
oil, cottenseed ol coconut oil, sezame all, corn. ol and other vegetable or
plant-baséd oilz and thelr derivalives and by-products.

= To manuefacture, procass, manipulate, prapare for markedand olherwise
deal in pil 3eeds; pulses, farm produce and agro commadities, and their

Name of Customer (Borrower(s)/Co-Borrower(s) Date of Possession

' _ and Guarantor(s)), Along read with rule 9 of SARFAESI Act. & Type -producis, including de-ail kes, ail cakes, cattle feed, pouliry feed,
announced on or before Tuesday, May 12, 2026 and will be displayed on the | | Loan Account Nos, Along with Amount in Rs. e
website of the Compa ny Ia, www,pnlycuh.cnm: beside bBir‘lg communicated to 1) Mr. Navnit Mohanbhai Sidhapura (Borrower/Mortgagor) 2) Mrs. | Demand Notice Date : 30.01.2026 09.04.2026 products derived from such ails or produced as by-products thereof

Arunaben Navnitbhai Siddhpura (Co-Borrower) Rs. 6,34,335.48/- as on 28.01.2026

| DESCRIPTION OF THE IMNIOVABLE PROPERTY
All piece and parcel of immovable property of Flat No. A on 2nd Floor of “VISHAKHA AVENUE"lying and being on total land admeasuring
219.10 Sq. Mtrs of Plot No. D and E, FP No. 91(P), T.PS No-5 of Rajkot revenue Survey No.301(P) Rajkot Ward No. 10/2, City Survey No.
}3619,and bounded as under : North: others Property, South: Margin, East: Others Property, West: Common Passage, Lift & Stairs.

Date of Demand Notice u/s 13(2)

Symbolic Possession *To carry on the business of irading in edible and non-edible ois, vegetable
nils, industrial oils, bio-oils, lubricants, fats, bakery shorienings, oil seeds
and alfied products, excluding petroleum relinary activities unlass

spacilically approvad by competant authorities.

= To establish, acquire, install, oparate and maintain oil refineriss, solven!
axfraction planis, processing units, storage facilties, werehouwses, cold
slorages, packaging units and distribulion centres for refining, processing,

the Stock Exchanges and NSDL.,

8. In accordance with the provisions of the MCA Circulars, physical copies of the
Postal Ballot Notice along with postal ballot forms and pre-paid business envelope
will not be sent to the members for this Postal Ballot and the Company is providing
to the members, the facility to cast their vote by electronic means through e-voting

Name of Customer (Borrower(s)/Co-Borrower(s) Date of Possession

services provided by NSDL and the business shall be transacted through such e- and Guasantor(s)). Mong read with rule 9 of SARFAES Act. f Type storage, marketing and trading of adible and non-edible ails and allied
voling system only ' J _ products. To undertake import and export activities reiating 1o edibie oils,
} 1) Mrs. Rekha Rameshcnandra Joshi - Legal Heir Of Deceased Borrower Mr. | Demand Notice Date : 28.01.2026 09.04.2026 non-edible oils, oif seeds, agro commaedities and alfied products and to act

9. The procedure for e-voling has been given in the notes to the Notice of Postal
Ballot. In case of any queries, member(s) may refer to the Frequently Asked
Cuestions (FAQSs) for Shareholders and e-voting user manual for Shareholders
available at the download section of www.evoting.nsdl.com or call on 022-
48867000 or send a request to Ms. Rimpa Bag al evoting@nsdl.com

10. The Notice of Postal Ballot is available on the website of the Company at
www.polycab.com, website of NSDL (www.evoting.nsdl.com) as well as on the
website of Stock Exchanges i.e. BSE Lid. at www.bseindia.com and National
Stock Exchange of India Limited at www.nseindia.com. Members are requested
to carefully read all the notes set out in the Notice and in particular manner of

casting vote through remote e-voting.
For Polycab India Limited
Y o

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that the piece or parcel of property being Flat No.106 (C/106) of block No. C, 1st floor (As per Broacher) and (As per Plan Block No.C paiki
Northside paiki Ground Floor) Adm. 75 Sq. yardi.e. Adm 62.70 Sq. Mtrs. Super Biult up area construction and Adm. 23.88 Sq. Mtrs undivided of refined and nor-refined oils under fis own brand ar on job-work or centracl
Land Share in Scheme known as “VINAYAK CITY” situated at Survey No. 94/1 of Mouje Chandlodia, taluka- Sabarmati, District- Ahmedabad basis for domestic and intarnational m _3”’*‘3 ts. _ )
and Sub District- Ahmedabad-8 (Sola). and bounded as under: North: Internal Road, South: Common Passage, East: Flat No. C/105, West: 3. Acopyofthe draft T2 grandum and ﬂ[“'i“:ﬁﬁ of association of the proposed
|FlatNo.C/107. company may be inspected gt the office at Plot Mo, 2, Survey Na, 5511,
- Yill. Padan, Taluka Gandhidham, Disl. Kachehh, Gujaral - 370201, India

Name of Customer (Borrower(s)/Co-Borrower(s) Date of Possession TR ; : e

and Guarantor(s)), Along & Type 4. MNolice is hareby given that any person abjecting to this applicalion may

Loan Account Nos. communiate their abjaction in writing to the Registrar al Canlral Registration

.1) Mr. Jagdishbhai D. Vaghela (Borrower/Mortgagor) 2) Mr.Dahyabhai [ Demand Notice Date : 30.01.2026 Ganlra (CRC)indian natliule of Corporate Altales {ICR), PatNo. 8, 7, ;

Sactor 5, IMT Manesar, District Gurgaan (Haryana), Pin Code - 122050
. Rs. 8,04,822.24/- 28.01.2026 b 1 dirood I o
|Mamaldas Vaghela (Co-Borrower/ Mortgager) > J-as on within Twenty-one days from the date of publication of this notice, with 2
DESCRIPTION OF THE IMMOVABLE PROPERTY

copy to the Partnership Firm i.e. proposaed company.at ils registered office
All piece and parcel of immovable property of TenamentNo.E-344, admeasuring 103.00 Sq. Mtrs in the Scheme “KALPATRU PARK

mentioned abave,
MILLENIUM Co-op SOCIETY LTD" forming part of Survey No. 512/1/1,512/1/2,512/3,513/1.513/3,516/1/1.516/2/1,516/2/2, 519/4, 521p, For and on Behalf of Mis Bhanu Agro

a5 EIDEIT‘.ETS. II'I"IIIIG‘IEE.'TS merchants, Ir'ldE!-"I[Iﬂg dfe nisand rEDfEE'l.‘:r'IIJ-'EH-'HES
in connachon therewilh.

# To carry on the business of blending, packaging, branding and marketing

IRamesh Chandr (Co Borrower/Mortgagor)

Date of Demand Notice u/s 13(2)
read with rule 9 of SARFAESI Act.
Along with Amount in Rs.

09.04.2026
Symbolic Possession

M | C AG | 522 of MoujeZundal, Sub-District & District Gandhinagar, and bounded as under : North: Society Road, South: Unit No. E-351, East:  Unit No. zd/- sd/-
Date : April 10. 2026 anita Larmen A Gonsalves E-345, West: UnitNo. E-343. Bhanushali Vasantbhai Valjibhai  Bhanushali Kishorbhai Valjibhai
ate : Apr : = " Partner Partnar
Sd/- Authorised Officer,

Place : Mumbal

Vice Prﬂﬁiﬁﬂﬂt - LHgﬂ' and cﬂm pany SE'CFET-E-W ]Date - 08.04.2026 & 09.04.2026

Membership No.: A18321 Date ; 11-04-2026

Place : Ahmedabad Flace : Gandhidham

Kotak Mahindra Bank Limited
__]

@ . . ’@ .' . Ahmedabad

epaper.financialexpress.com
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FACIV NO-2014/2026
Date : 18/3/2026
[Spl.-H.C.A.S.C.D. 83E
TANO. 1475/2026 FOR PUBLICATION IS ALLOWED VIDE RIJ-II'S
ORDER DT. 26/02/2026
PUBLICATION NOTICE
DUE ON 23/04/2026 or thereafter
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
APPELLATE SIDE, CIVIL JURISDICTION
Interim Application No. 12275 of 2024 in
First Appeal Stamp No. 12802 of 2024
[Preferred against the Judgement dated 21/12/2018 passed by the Member,
C.R.NO.6, MACT, Mumbai in claim Application NO. 1095 OF 2010]

MOHD. YUNUS HAJT ANWAR NAGORI, ...Appellant

SHRI.UDAY NNMEHTA
SMT. SWATI U. MEHTA

through Advocate :

Versus
MR. PARESHBHAI N. PATEL AND ORS.,
To
R.NO.1 : MR. PARESHBHAI N. PATEL,
R/AT : 3/B, MOTI NAGAR SOCIETY, NEAR SHANTIVAN BUS
STOP, NARAYAN NAGAR ROAD, PALDI, DISTRICT
AHMEDABAD.

WHEREAS the Appellant abovenamed has presented an I.A. to this
Court praying for reliefs as stated in the I.A. and whereas the same has been
registered in this Court as First Appeal Interim application and this Court,
has on 19/03/2025 ordered issue notice, take notice that the hearing of the
said Interim application will take place on the 23/04/2025, or on any
subsequent day which to this Court may seem convenient and that, if no
appearance is made on your behalf either in person or by an Advocate of
this Court duly authorised and instructed by you, it will be heard and
determined in your absence.

Witness SHRI. ALOK ARADHE & SHRI. SHREE
CHANDRASHEKHAR, Chief Justice, at Bombay aforesaid this 19th day
of March, 2025, 16th day of June, 2025 & 26th day of February 2026.

By the Court,

Sd/-
Enclosures : (i) copy of application with annexures.

...Respondents

for Deput Deputy Registrar.
(i)

(iil)

Attention is invited to Rules 9 and 11 of Chapter XVII of the
Bombay High Court Appellate Side Rules, 1960, which are as
follows :-

An answer to the nisi showing cause against such application
shall be made by filing an affidavit in the Office of the Registrar
and by serving a copy thereof upon the Applicant or his Advocate
or Attorney, as the case may be, at least two days before the

N.B. -

Rule 9:

aiRlvi : 2A/a 10, 2026
QU0 : HHEIIE

oildl gosizgsad [@HRS, ad)
€lat yAu-Suci] Axe)

oo ] e

aiRlvi : 2A/a 10, 2026
QU0 : HHEIIE

000

oilal 20241 [@G#HRRs, ad)
) €d-Syal) A%ed)

Q0O

returnable date of the rule.
Rule 11:
with the leave of the Court.

No further affidavit or affidavits shall be filed by any party except

@ e[ e
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HERO HOUSING FINANCE LIMITED

Contact Address: A6, 2nd Floor, Sector-4, Noida (UP)-201301

Regd, Ofice; 09, Commisnlly Certre, Basant Lok, Yasart Wihar, New Delhi - 190057,

HesoHousing  Ph 011 £5267000, Toll Free Mo: 1800 212 BR00, Emall; customercarsiibenahfcom
Finance Wehsite: www, herohousingfinance.com | CIN: UeS 19200201 6PLES014E

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

{As per Appendix W read with rule B(1) of the Securily inleres] Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the Hero Housing Finance
Limited, under the Securitization and Recenstruction of Financial Assels and Enforcemant
of Security Interest Act, 2002 and in exercisa of powers conferred under section 1312} read
with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notices as
mentioned below calling upon the Borrowers to repay the amount mentioned in the notice
within 60 days from the date of the said notice.

Thie borrawer, faving failed 1o repay the amount, notice & hereby givento e bormower, in paricuéar
and the publle, inpenerad, thal the undersigned has Baken possassion of the praperty described
herein belaw in axerc=a of powars confarnad on bim under section 13(4) of e said Act naad with
ruee § afthe aid Riues

Thie borrowat, In pariicular, and the publc in general, are heraby cautloned mal Lo deal with e

PUBLIC NOTICE

[Unoer secton 10 of he Insohvency ano Bansmipicy Boaed Lode, 2016
ang a5 per the Directions-of the Hon'ble NCLT, Mew Del Bench, Court-m]

FOR THE ATTENTION OF THE CREDITORS OF MA. RAJESH MEENA
{Personal Guarantar of M/s. Gallium Industries Lt — dissolved)

1. | Name of Persongl Guaraator [PG] Mir, Rajeah Meenn

2 | Adeeess af the registersd offca ! CioSh. Manish Sharma (Advocaie) 14-120
principal offies | Resadencs of PG Ind Floor, IT Faridabad - 1210610

s, Gallum Industries Limited — Dissnived
Ci: L4 80000 1935PL0021 377

A, | Name ard CIM of the Comporase Debior i5)

Urer dated D04, 2026, received on
10,04 2024

4 Date ot eomimencement of solyency
Resolutinn Process

........

Metrni: and registration numbor of the
Fesolution pralessional

Mis: Harmest Kaur

Reg Nou; IBBIPA-00 2P - R 0Bt 202 0-
21 TI0FE

A Mo A2 ADTRA20SS 40T 42

o

Dsoription of Sacured Azsofsidimmovable Proparfies:- Flat Mo LUGF- 32, Lppar Grourd Floor, Frord
LHS Uil Withcenl Roal Rights, Buall Qn Pl o f-56, Ehsra ko Sqﬁ.Ha'-'lngsma Meazuring 573 56
Ft e 5323 Sq. Mirs Radl Vihar Sehkarl Awas Samiti Limited, Village Sadullabad, Tehall Lond,
District Ghaziabad, Uttar Pradesh- 201102, East: Ploi Ma. A-07, West: ol Mo, A-55, Morth: 30 F
wide road, South: PlotMa. A 108,

| Motoe 15 beraby given thal the Adiudbng Authonty (National Company Law Tribuna, Mew Dalhi
: tench W has ardered the: commencement of & msolvendy resoiution process of Rajesh Mesna
| |Pergomal Guargnbor of Mes. Gallism industnes Lbd, —dissolved]) on 08,04, 2026 w5 100 of the Insolvency
| and Bankruptey Baard Code, 5016

The creditors of Mr. Rajesh Meana are heraby called upon to submit thelr clasms with preof on o bedore

NORTHERN RAILWAY

Corrigendum
Tender Notice No. 83/2025-2026 dated: 11.03.2026
S.No.: 04 Tender Number 07265018 is due on 13.04.2026
In reference io the above cited tender, the due date of opening of Tender
MNo.07265018 has been posiponad from 13.04.2026 1o 21.04.2026. The
all-other Terms & Conditions of the subject tender will remain unchanged.
The Corrigendum has been published on Website www.ireps gov.in E

11802026

11972026

Serving Customers 'With A Smille

CORRIGENDUM

Ref.- i) Tender Notice No, 86/2025-2026 Dated: 12.02.2026 SN: 02
ily T.No.07235090A is Due on 13.04.2026,
In raference to the above cited tender, the due dale of opening of Tender No.
07235090A has been postponed from 13.04,2026 1o 27.04.2026
The all other Terms & Conditicns of the subject tender will remain unchangud
The corrigandum has been published on wabsile www.ireps.gov.in. 3

SERVING CUSTOMERS WITH A SMILE

NORTHERN RAILWAY

sold an “As s whareis”, Mg is what is
Trubomg Finance Lirnited feom tha Barrowers-And Guaranfors, a5 mantinned inthe tabta

; : : ] ; ; JNFR Vi 30,06 026
property and any desfings with the proparly will b subjecl b the charga of the Hard Housing - - z =
Finance Limitad, for an amount refermad to befow along with irenast therecn and panal interast, b. ITLd;iEhL:;IdE:rarrgL:'ﬁI::a:;n1.leT:sEJ§:?:|n ?Enﬁrﬁilﬁézﬁ%r;_fngjmﬁm 110057 I I Tnu H n M E F l H A" c E LI M lTE n {Formerly Shriram Housing Finance Lid.)
charges coats elc. romdate mentionedbatow. =~ F | R e T e e e : P .
The borrower's attention is invited to provisions of sub- section (8) of Saction 13 of the Act, 7. | Address and e-mail to be usen for |Address J 51 Krishna Nagar, Dedhi 110051 Truhome Head Office: Lovel -3, Wockhardt Towers, East Wing C-2, G Block, Bandra Kurla Compiex, Bandra (East), Mumbai 400 051;
in resgect of time avallable, to redeem the secured assets Ernlz-r:gsh:;ﬁl;:;:u"cﬂ with 1he Reselution | Email: rggahmesnaperianalinsabency @gmail, com| = A Tel: 1800 102 434__1 Wehsite: |'Il‘.u fadnw. rubomelinance. i
Lo Name of Dbligars) Diteof Demand. | Date of Possetalon T e T Reg.OM.; Srinivasa Tower, 151 Floor, Door No.5, 0id Mo 11, 2nd Lane, Cenatoph Road, &lwarpet, Teynampet, Chennai-60001 8
Aecoun {Legal Heirjs)! Moticef Amaount 23 [Comstructhe - L iz
K Logal Regresentafiva(s) | porDemand Motice |  Physical) 8. | Relevant Forms o r?nu.ﬂ"fnih'ﬂf“::”Jné".ﬂn?Ei‘;s“,-fﬁii APPEHDIJ! IV-A 543 SUNHILROEUTEI(R)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
§
HHFGAZHOUZ2000029 | Denesh Kumar, 05-Jan-2026 07,04 2026 Parsanal & fors lo Corporate Deblors)!
13, RHFGAZIPLZ2000 | Legal Heir Of Suman Lata | s 16 65,0795 as.on | (Symbolic) 2 E’nu'z'l':,]““ Bopeabl 1'-‘!; e alatle A T :’I’I;"k E-Auction Sale Notice for Sale of Immovable Assels under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Acl, 2002 read with
029616 | date 05,01.2028 ttpes-//ibb, gov e homedownloads provision to Rule 8 (&) of the Security Interest (Enforcement) Rules, 2002

Noticeis thE!]'g,' given to the public in general and in particular tothe Borrower's and Guarantor/'s that the below described immovable properties mortgaged’ charged to The Truhome
Finance Limited Formes 19 Kindnain Asg S""Illh;l 1 Housieg Finange Limited), The Plwsical possession o which have been taken by the Authon zed OMficer of Truhame Financs Limded, will by
" and "Whatever there j=" basis in e-auction on dated 20-May-2026 between 11.00 a.m. to 1.00 p.m. for recovery of the balance dus o The

Details of Borrowess and Guarantors, amount due, Short Description of the immovable property, resarve price and earnest money depasit and date of inspection are akso piven as:

HHFMEEHOU | Mano| Kumar, Pintu Son Of | 16-Jan-2026 Rs. 8 55 203 07.04.2026 01,0520 to the resolution professional at the adkdress mentaned apanst endry Ho. 7 throwgh
24000052546 | Kishangal, Shobha Devi &5 on date 13.01.2026 {Symboafic) | electranic mears, ar by hand or registered post or speed post ar couriar, HHI‘EE 1;' Borrowers, Amount of R Price (Rs.) %::E & Contact F::n'sl]l
Descri of Securad Assetslimmovable Proparties:- Plot Mo B 79 Having &ras Measuring 50 53 | Hote: Submission of false or misleading proafs of ciaim shall attract peraties or Imprscnment In o-Borrowers/ Recovery and IIFI:H bt l:lJl! Details - (AD and
5. Mm_ 108,75 Sq. Y5 Silualed O ;.;;.,a:i': Mo, 368 Kaushalys Hl"'il-;;"hﬂﬂ Aminaar I.Irli | arcordance with she provissans of the insolvency and Bankruptcy Code, 2016 and any néhes applicahle Euamnlmgﬂﬂﬁw of Demand Molice & Bid Increment Auction nq“ﬁ mm}
Ehurbaral P a Tehsil & Distt Mewrul, Uttsr Pradesh - 250002 Bounded As; East: 20 FYY 20 F | .
Wi H:&'J. m?ﬂfl Ft EI ||1|:|'|'I" Plat !'-Il'.rluErH-I'.'l. !rJﬂI'rth-! 45 Ff | Plot No Hr]?l:!- South: 45 Ft' | Khat Od | Dt 11 04 2026 54 Mr. Sankalp Bhardwa] /o Mr. 5.P Sharma As. 1086783%- (Rupoes Rs. 150,00, 000/ 201k M Nikhil Kumar
Othars | Place: Demi HARMEET KAUR House Mo. 115, Fourth Floor, State Bank Magar , Paschim Vihar, West | One Grora Eight Lakh Sixty (Rupaes One Crore Fifty Lakh May Mob Mo, -
DATE :- 11-D4-2026, Sd/- Authorised Officer | | Resoéution Profassianal in the matter of Delhi-110063. Seven Thousand Eight Only) 2026 7053669593
PLACE:- GHAZIABAD, MEERUT FOR HERD HOUSING FINANCE LIMITED Personal Insatvancy mather of the guaranar- Mr, Asfesh Mesna Alsa AL:- House MNo. B-4/21, Second Floor Paschim Vihar, New Delhi- Hundrad and Thirty Nine TIE
IBEI HE‘g Mo IBBIA-B02P -0 agE 2 (20- 20214 3076 11Eu53| -:}rl."!ll:l "-l rgapec[ uj L.:.an B“j' IrlI:-I'Eﬂ'lEl'lt. me. MT Tu.u.l.aj
Regd Oifica; J 511, Knshma Nagar, Dalhi-1T0051 - Miti g it 13 : f : 11:00 -
: . AVt 5062005 Mok o <31 TBTTT119 || o o 115, Stae Bank Nagar, Pascim Vikae,Wost Deln-110083.| 1 PHGPAK0002516 e, ™ | amay | MR
SHUHFAm Finance Lt d sl it o Also At:- House No. 115, Fourth Floor. State Bank Nagar, Paschim * TEI i UEI?;EW ES " o 01:00 Customer Care
¥ SHRIRAM - ~ | vinar, West Deii-110083 | ' g PM W = a2
L wminenes | Registered Off.: 5ri Towers, Plot No. 144, South Phase : PROTIUM FINANCE LIMITED Al ; 116599036/ (Rupaes 40081572
L o Al:-House No. B-4/21. Second Floor Pazchim Vikar, New Delhi- . St
Industrial Estate, Guindy, Chennai 600 032 Frﬂt""m (Formerly known as Growth Source Financial Technologies Ltd.) 110063 Lakh Nl'rnl'?ll'!tl\'hﬁl'mﬂ'rhlm;smm EEMFHWTFNH
q Branch ON: UGF-12-21, Upper Ground Floor, 14 Amba Registered & Corporate Office Address: 7th Floor, Block B2, Phase - I Nirlon Knowledge A i . : & 1 NICLY ol Lnty) in ' Property Inspection
'&:EH.H'H'?'.W-L 4 Deed Building, Kasturba Gandhi Marg, Barakhamba Park, Pahadi Village, Off. Western Express Highway, Cama Industrial Estate, WS Nuturing H“"’*F &IT EE"":EE_ “"“‘_“F“ Wy Propeltor/ rezpact of Loan Account No Date: 15-May-2026
) . o 4 z : - Goregaon(E), Mumbai- 400063, Maharashtra. Parmer/Manager Director’ Authorised SIHHEIUFH SLPHGPREOOD2559 a5 on Rs.15,0:0,000/- Time 11.00 i
New Deihi -110001, Wehsite: wwshriraminance.in SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES Office al. 115, 3rd Floor, State Bank Nagar, Paschim Vinar, West = with fursher | (RuDEES Fifteen Lakh Only) o
10-Dec-2025 with furthes pu ¥l 12,00 p.m
S?M BOL I c PDSSES 5 I n“ HOT'C E E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Delhi-110063. Intarest at the contraciual L
Reconstrhuctlon Oftl:llhmlc?il(%?s?ttshansd Enfotrcfntlent tt)f( Eefcurlty Imf)r?zStlACtzgggz read Mr. Suraj Parkash Sharma 5/o Mr. PR Sharma e, within B0 davs fam the | Last date for submission of
u T with proviso to Rule of the Security Interest (Enforcement) Rules T R 2, h -
Note: I is informed that “SHRIRAM CITY UNION FINANCE LIMITED" has been | [ notice s he(rep)by giten o the publc i general and inpartcular o the Borrower  Co-Borower House Ho. B-4/21, Paschim Vihar, West Delni-110063 daie of recelgt of the said | EMID ; 18-May-2026 Time:
u " ortgagor (s) that the below described immovable properties mortgaged to the Secure :
amaigamated with “SHRIRAM TRANSPORT FINANCE LIMITED" as par order of Credﬁorgthe Physical possession of which has been tak%n y the Authorg|s§d Officer of Protium Daie ol Fossession & Type | 25-Feb-2026 and Symbolic Possession nidice 10.00 A.M to 5.00 P
MCLT, Chennai. Subsequently the name of “SHRIRAM TRANSPORT FINANGCE Finance Ltd the same shall be referred herein after as Protium Finance Ltd. The Secured Demand Motice Date:
LIMITED" was changed as “SHRIRAM FINANCE LIMITED" with effect from é\s:&;(mlll be sold on “As is where is”, “As is what is”, and “Whatever there is” basis through Encumbranches known | not Krown 19-Npc-2025
30.11.2022 vide Certificate of Incorporation pursuant to change of name dated It is hereby informed to General public that we are going to conduct public E-Auction through Description of Property

website http:/bankauctions.in/

1. Account Number |1. GS002LAP2275257
2. Name of Borrower, (2. (A) Chaudhary Enterprises Through It's Proprietor Through Its
Co-Borrower/ Proprietor AYush Chaudhary (B) Ayush Chaudhary (C) Varsha
Mortgagors Chaudhary All Having Address At Regd Add: Village Sadhopur Dadri,
Greater Noida, Gautam Buddhar Nagar Uttar Pradesh - 203 207 Also
At, Residential House Comprising Two Floors, South Facing, With Roof
nghts Having Its Total Area 1565 Sq.mtrs., Part Of Khasra No. 115kh/1,
Ground Floor Area, Measuring 470 Sq.mtrs ‘& First Floor Area Measurmg
60 Sq.mtrs, Situated At Village Sadopur Pargana & Tehsil Dadri, District
Gautam Budh Nagar, Uttar Pradesh - 203 207 Also At, Res: H No 149
Gautam Buddha Nagar, Near Air Force Station, Greater Noida Sadhopur,
Uttar Pradesh - 203207

3. Date of Demand Notice | 10th Sep 2024

4. Amount as per Demand | Rs. 3,11,07,772.5/- (Rupees Three Crores Eleven Lacs Seven

Notice U/s 13(2) Thousand Seven Hundred and Seventy-Two and Paise Fifty
Only) as on Sep 10, 2024 with further interest @ 18% from Sep
10, 2024 until payment in full amount along with other charges
as demanded in our notice, within the statutory period of 60
days from the date of this notice.

5. Date of Symbolic Possession | 2nd Dec 2024

6. Amount as on Rs. 4,15,96,479.79/- (Forty-one crore fifty-nine lakh sixty thousand four
date hundred seventy nine and seventy-nine paise) as on date 10th April'2026

7. Descriptions of the Inmovable Property/Properties:- Residential House Comprising Two
Floors, South Facing, With Roof Rights, Having Its Total Area 1565 Sq. Mtrs., Part Of Khasra No.
115kh/1, Gf Area Measuring 470 Sq. Mtrs & First Floor Area Measuring 60 Sq Mtrs, Situated At
Village Sadopur Pargana & Tehsil Dadri, District Gautam Budh Nagar

8. Reserve Price | Rs.4,20,00,000/- (Four crore twenty lakh Only)
9. Earnest Money Deposit |Rs. 42,00,000 /- (Forty-two lakh Only)
10. Bid Increment Amount (In Rs.) (Bid Incremental Value: Rs. 5,000/-)

11. E-Auction Date and Time 28-APR-26 at 11:00 am to 2:00 PM
(with unlimited extension of 5 min each)

27-Apr-26 up to 5:00 PM.

30-11-2022.

Whergas, the undersigned being the authorised officer of Shriram Finance Limited
{SFL) under the provisions of the Securitisation and Reconstruetion of Financial
Assets and Enforcament of Security Interest Act, 2002 (sald Act) and In exercise of
powers conferreéd under Section 13(12) of the said Act read with Rule 3 of tha
aecurity Interest (Enforcement) Rules, 2002 (said Rules) issued demand notices to
the Borrowers details of which are mentioned in the table below 1o repay the amaount
meantioned inthe said demand notices.

&l ihat plece and parcel of the Property bearing Ko, B-4/21, Second Fioor with Boof Tereace Rights, &rea Admeasuring 150 5g., Yards., Situated at Paschim Vihar, New Dedhi-110063.
Boundanes of the said Property .- East: PlotMNo. 20, West Road, Norih; Other Properly,  South: Plot Mo, 22

1) For delailed larms and conditions of the sale, please refer the websile ol Truhome Finance Limited {Formerly Shriram Housing Finance Limited) website.
2} The intending bidders have to submil their EMD amount o be deposited by way of RTGS/NEFT to the account delails mentioned herein below: BANK NAME; AXIS BANK
LIMITED BRANCH: BANDRA KURLA COMPLEX, MUMBAI BANK ACCOUNT MO, Current Account No. 91102004567 7633 IFSC CODE: UTIBOOQOZ30,

Flace : Mew Dalhi &d'- Authorised Officer Truhoma Fingnce Limitsd
Date @ 11-04-2026 (Formery Shrram Housing Finance Liméted)

GRM OVERSEAS LIMITED =cRrRM

Registered Office: 128, First Floor, Shiva Market Pitampura, Delhi 110034, India, +91-11-4?33{}33[]
Corporate Office: 8 K.M. Stone, Gohana-Rohtak Road Village Naultha, Panipat 132145
Haryana, India, +91-972964 7000/6000

NOTICE OF THE EXTRA-ORDINARY
GENERAL MEETING AND E-VOTING INSTRUCTIONS

Notice is hereby given that the 01/2026-27 Extra-Ordinary General Meeting ("the EGM / the meeting”) of the Members of
M/s. GRM Overseas Limited ("the Company™) will be held on Saturday, May 02, 2026 at 12:30 P.M. (IST) through
Video Conference ("VC") / Other Audio-Visual Means ("OAVM") to transact the business(es) set forth in the Notice of EGM,
Pursuant to General Circular No. 14/2020 dated 8th April, 2020 and subsequent circulars issued in this regard, the latest
being Circular No, 09/2024 dated 19th September, 2024 issued by the Ministry of Corporate Affairs (MCA) and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133 dated 3rd October, 2024 issued by the Securities and Exchange Board of India
(SEBI} have permitted companies to conduct EGM through VC or other audio visual means, subject to compliance of
various conditions mentioned therein. In compliance with the aforesaid MCA Circulars and SEBI Circulars and the
applicable provisions of Companies Act, 2013 and rules made thereunder, and SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the EGM of the Company is being convened and will be conducted through VC.

The Notice of EGM has been sent on April 09, 2026, only through electronic mode to all those members who have
registered their email address with the Company/ Depaository Participants in accordance with the aforesaid Circulars.
Members may note that the Notice of EGM is available on website of the Company at www.grmrice.in, as well as on the
websites of BSE Limited (www.bseindia.com) and the National Stock Exchange of India Limited (www.nseindia.com).

The Borrowers having failed to repay the amount, notice is hereby given to tha
Borrowers and the poblic in general that the undersigned hag taken Symbolic
Possession of the property described herein below in exercise of powers confarred
on himy/her under Section 13(4) of the said Act read with rule B ofthe sakd Rulas,

The Borrower in particular and the public in general is hereby cautionad not to deal
with the property and any dealing with the property will be subject to the chargs of
shreram Finance Lid, for an amount as mentioned herain below with interest thereon

The borrower's attention is invited to provisions of sub-section {B) of section 13 of
the Act, inrespect of time available, to redeem the secured assels

Borrower's Name & Address

Loan Number RSSDLLP2303280007 & RESDLLP2306080002
1.M/s D S ENTERPRISES Borrower
Rep by Mr. Sunny Sadh 13. Inspection Date 20-APR-26 Between 11:00 AM TO 5 :00 PM

= B i 1 2 i 1. Al Interested participants / bidders are requested to visit the website
Rio-A-002, Village Sakipur, Zeta-1, Greater Noida, https:/bankauctions.in & https:/protium.co.in/ For details, help, procedure and
Gautam Budh Magar, Utter Pradesh — 201308.

online training on e-auction, prospective bidders may Contact Mr. Nitesh D Pawar
2.Mr. Sunny Sadh ........ (Ca- Borrower/Guarantor) Contact number: 8142000725/ 8142000066.email id: nitesh@bankauctions.in /
House No. 697, Gali No. 16, Adarsh Mohalla, Maujpur, Near Bhim Dairy-

infg@bgnkgugjlgng .in
For further details on terms and conditions please visit https://bankauctions.in &
110053,

https://protium.co.in/ to take part in e-auction.

THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6)/ Rule 9 (1) OF
Also at: R/o-A-002, Village Sakipur, Zeta-1, Greater Noida,Gautam Budh Nagar, SECURITY INTEREST (ENFORCEMENT) RULES, 2002 : .
Utter Pradesh - 201308, Sd/- For Protu Finance mited
3.Mr. Sanil Kumar Sadh .....(Co- Borrower/Guarantor)
R/o-A-002, Village Sakipur, Zeta-1, Greater Nolda,Gautam Budh Nagar, Utter
Pradesh — 201308.
Also al: House No. 697, Gall No. 16, Adarsh Mohalla,
Maujpur, Near Bhim Dairy- 110053.
4. Mrs. Chetna Kumar Sadh .....(Co- Borrower/Guarantor)
R/o-A-002, Village Sakipur, Zela-1, Greater Noida,Gautam Budh Nagar, Utter
Pradesh — 201308

12. EMD Submission Last Date

Date: 11.04.2026
Place: GAUTAM BUDH NAGAR, UTTAR PRADESH.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
BLU-SMART CHARGE PRIVATE LIMITED
OPERATING IN THE ELECTRIC VEHICLE AND ELECTRONIC COMPONENTS RESEARCH
DEVELDPMENT AND MANUFACTURING BUSINESS,
{Under sub-regualation (1) of regulatien 364 of the Insalvency and Bankmuptcy Beard of India
{Inzolvency Resobutian Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Symbolic possession date-07-Apr-2026
NPA- 05th may-2025

Amount due as per Demand Notice

Rs. 112,84, 356/- (Rupees one crore Iwelve lacs eight four Thousand Three
Hundred fifty six only) is respect 1o loan account no. RSSDLLPZI0D3ZE000T as on
07.05.2025 and Rs. 5,00,855/- (Rupees five lacs eight hundred fifty five only) is
respect to loan account no. ASSDLLP2306080002 as on 07.05.2025 along with
lurther interest together with cost and Charges.

Description of Property

Property bearing No. 697, measuring area 170 (7T0+100) Sq. Yards, Le. 142 3q.
Meter, out of Khasra No. 40, situated at in the area of Village -Maujpurin the ABADI
OF Street Mo, 16, ADARSH Mohalla, Maujpur, Delhi-110053.

Bounded as under; North;ROADZ0FT Soulh: PROPERTY OF OTHERS

East: Property of Others  West: Property of Others

Borrower's Name & Address

Loan Number RSSDLLPZ108050002

1.MR. ARJUN SINGH (Borrower)

-84, East of Loni Road, Delhi-110093

Algo at: Flat No.-D-17/5-1 on Fronl side Second Floor
On Plot No.-D-17 East Jyoti Nagar Loni Delhi-110093
2.MHAS. RAJESH DEVI  (Co-Borrower/Guarantor)
Flat No.-D-17/5-1 on Front side Second Floor

On Plot No.-D-17 East Jyoti Magar Loni Defhi-110093
A.M/5. BSB BHATTA (Co-Borrower/Guarantor) (Rep by its prop. Rajesh Devi)
C-B4 East of Loni Road, Delhi-110093

Symbolic possession date-03-Apr-2026

NPA- 2nd Sept-2025

Amount due as per Demand Notice

Rs.32,36,900/- (Rupees thirty two lacs thirty six thousand nine hundred Only) as on
12-sept-2025 along with further interest together with cost and Charges.

Description of Properly

Flal MWo.-84 GROUND FLODR, LIG FLAT, POCKET-C, EAST OF LOMNI ROAD,
SHAHDARA, DELHI-110092
Bounded as Below: East: Open, West: Road. North: Other Flat, South: Enlry

Place: Delhi adf- Authorised Offices
Date - 03 07-04-2026 Shriram Finance Limited

| Mama o 'Ir-E El:ll Aar Fll"“- |:|F'|:l1l.'?l

| adong with PAN & CIN/ R

. | hakdress of the Repistéered Office

"3 | URL of websia
. | Detalls of the place where the

majarity of fised assols are located

5. | Installed capacity of main producis;

SEryices

6. [ (jzantity and value of main products,”

[ serices soud 1N the BsT Ninancial year

[ Wumber ol employsss workmen

' I Further detalls Incisding Jest avallable

inancial sfatements Paith schedibes )
| of Taso wears, Bsts of creditors are
Bydiahés gl LIEL!

. | Eligibility far resolution applicants

under section 25{2%h) of the Code
w5 Availatie a1 UHEL!

).| Last data of receipt of eapression

0 .:-l1 "‘lte"EEl-l.. - - - - -
| Do of Bsue of the provisional st

of praspective resalution E.‘:-E-::G?I'IE

.| Last date of submission of

| osections 10 the-provisional list

3| Bate'of ssue of the final TIst of

BT

| Process emall Td o sabmi

prE et regolulion apphcants

;| Date of issus of infarmaton

memorardun, evaluation matrix, and
rizgues] for resolution plans b
prospective resolution applicants
..‘“ﬂ,l;'" T "~:u|u l‘\_"ill:lll ol

| resolution plans

1 Expressian
[0l Interest

17, | Details of the Conparale Debtor's

registration status as MSME

Date: April 11, 2026

Place: Ahmedabad

| Blu-Smart | f:harg& Private Limited

CIN: UE300GI2019PTCLOG0ES

| PAMN: AAHCGEITAP . |
L5t Flodr, A Block, Westgale |

Aegd, Office! 1
Business Bay. 5 G Soad, Jivraj Park,

Anmedabad, Ahmadabad Gty Gujarat,

Idia, 380051,

| ttpc/ www biu-smart. com
i,

Gargaon and Bengallru

|'Af present, information regarding the

irstalled chgacity of the mein producis,”
SEMICES |5 not available. The wenfication
of the sasets of the Corparate Deblar 5

-::|_|rr|:.|1|_|g.I O,

| As par the audited financial etatemants for |

FY 2023-24, thetumower of the Company |
&5 on 31032024 stands at % 6,646.58

i5HNE.

| Aa pear the information provided By The

Suspandad Managemant, there are
presently o employees or workimen
efmplovesd by e Corparate Delibon,

| Detalis can be sought by sending email

at cirp. bepiEnpyinsovency.in

[ D&'!_Hi!::: AR e 5.-:‘:1.|gjll by Sendhing I'-'!"'I.-'i;i

at cirp.boplEnprinsolvancyin

| 26042026
01052026
| 0E-05-2026
(11050035

| 16-06-2026

[1506-2026
[ cirp.bopi@npyinsalvancydn

[The CD & ;-:Eisf_l:rc:'l undar MSME

{Registration Mo UDYAM-DL20- DO0ad54) |

5D/-

IPE - NPY Insolvency Professionals Private Limited (Formery Known as Mantrah

Insolvency Professlonals Private Limdted)
Through its director = Mr. Ritesh Prakash Adatiya Resolution Professional
In the Matier of Blu-Smart Charge Private Limited

IBEI Reg. No: BB APE-0040,/1PA-2/2022-23,/50021

Valkdity of AFA: December 31, 2026

Email fer Correspandences - cirp beplnpvinsolvency.in

i 3w ol
Bank of Baroda

POSSESSION NOTICE

[Undar Rule 8{1) of Security Interast (Enforcamenty Rulas, 2002

possassion had been taken is as follows:

BRANCH:

STATION ROAD

BRANCH, MORADABAD

Whereas, The undersigned balng the Authorsed officer of the BANK OF BARODA, Statlon Road, Moradabad Branch under Sacuriisation and
Raconstruction of Fimancial Assels and Enforcamant of Security Interast Act, 2002 (Acl No. 54 to 2002) and In exercise of powers conferred under saction
13(12) read with Rule-3 of the Securily Interest (Enforcement) Rules, 2002 issued demand notice on the date mentioned against account and stated
herem calling upon them to repay the amount within &0 days from the date of receipt of said notice. The barrower having failed 1o repay the amount, notice
is hereby given to the borrower/guarantor and the public in general that the undersigned has teken possession of the propery describe herein blow in
exercise of powers confarred on him'her under section 13(4) of the said Act read with rule 8 of the Security Interast (Enforcement) Rules, 2002, The
borrower/guarantor in particular and the public in general-are hereby caulicned not to deal with the property and any dealings with the property will ba
subject 1o the charge of the BANK OF BARODA, Station Road, Moradabad Branch for the amounts and interast thareon. The borrowers attantions in
invited to provisions of sub- section (8) of saction 13 of the act, in respsct of time available to redeem 10 secured assel, Delails of properties whera

Duggal (Proprietor & Mortgager), Smt. Neetu
Duggal wio Late Sh, Sunil Duggal (Legal Heir
of Late Sh. Sunil Duggal}, Sh. Dev Duggal sio
Late Sh. Sunil Duggal (Legal Heir of Late Sh.
Sunil Duggal), Sh. Manoj Duggal s/o Sh.
Darshan Kumar Duggal (Guarantor) & Sh.
Harsh Duggal sfe Late Sh. Sunil Duggal
{Legal Heir of Late Sh. Sunil Duggal)

Date - 10.04.2026 Place

- Moradabad

Moradabad, (UP), Area 5.62 sq. mtrs., {In the name of

&h. Sunil Duggal sfo Sh. Darshan Kumar Duggal). Bounded: On the North by: Property of Smit.
Harjindar Kaur On the South by: Property of Other Bank On the East by: Property of Vendor On
the Wast by: Proparty of Sunil Duggal
2, A Commaerclal Land & Building Situated at Bhadaura, Mohalia - Adarsh Magar, Tehsil & District -
Moradabad, (UP), Area 31.00 sq. mirs., (In the name of Sh, Sunil Duggal 2o Sh. Darshan Kumar
Duggal). Bounded: On the North by: Property of Vendor On the South by: Road Sarkari Rampur
Road On the East by: Rasta 12 Feet Wide On the West by: Property of Sunil Dugagal

int. & other charges|

Authorized Officer, Bank of Baroda

epaper.financialexpress.cun‘. .

with their respective Depository Participant.

details in Form ISR-1 and other

informed that;

il

EGM;
vil.
shall not be entitled to cast their vote during the EGM;
viil.

. ’ Date of
Name ‘éﬂfﬂfaftf{,"" wer HessAption o ihe humovatile Pragerties Ditf.:i:iltng Demand Notice ix, In case of any gueries, you may refer the Frequently Asked Questions (FAQs) for Sharehaolders and e-voting user
uls 13(2) Date of Possession manual for Shareholders available at the download section of www.evoting.nsdl.com or call on toll free no.: 022-
M/s Nirmal Auto Agency, (Borrower's Firm)| 1, A Commercial Land & Building Situated at| Rs.4862,539.10/- | 22,01.2026 48867000/022-24997000 or send a request to Ms. Pallavi Mhatre at evoting@nsdl.co.in. Members may also write to
Late Sh. Sunil Duggal sio Sh. Darshan Kumar| ghadaura, Mohalla - Adarsh Nagar, Tehsll & District - | a5 on 22012026 + [ oy oo the Company Secretary at cs@grmrice.com or at the Registered Office address.

Date: April 10, 2026

In case the members have not registered their email address, they can follow the below procedure:
* The Members holding shares in DEMAT form are requested to register their e-mail address/ electronic bank mandate

* The Members holding shares in Physical mode are requested to furnish their e-mail address/electronic bank mandate
relevant forms pursuant to SEBI Circular
SEBI/HO/MIRSD/MIRSD-PoD-1/P/CIRf2023/37 dated March 16, 2023. Relevant details and forms prescribed by SEBI
in this regard are available on the website of the Company at www.grmrice.com under Investor Relations Section.
Members whose Email IDs are not updated with the Company/Registrar and Share Transfer Agents/Depository
Participants can avail soft copy of the EGM Notice by raising a request to the Company by email at cs@grmrice.com .
Members can attend and participate in the EGM through VC/OAVM facility. The instructions for joining the EGM would be
provided in the Notice of EGM. Members attending the meeting through VC/OAVM shall be counted for the purpose of
reckoning the quorum under Section 103 of the Companies Act, 2013.The Company is also providing remote e-voting
facility ('remote e-voting') to all its members to cast their votes on all the resolutions set out in the Notice of EGM. Also,
the Company shall be providing the facility for voting through e-voting system during the EGM. The detailed procedure of
remote e-voting / e-voting during the EGM is mentioned in the Notice of EGM.
In terms of the provisions of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management
and Administration) Rules, 2014 (as amended), Regulation 44 of SEBI (Listing Obligations & Disclosure Reguirements)
Regulations 2015 (as amended) and aforesaid circulars, the Company is pleased to offer its members the facility of "remote
e-voting” provided by National Securities Depository Limited (NSDL) to exercise their right to vote on the business(es) as
set forth in the Notice of the EGM. The facility of casting votes by a member using remote e-voting system and voting
during EGM on the date of the EGM, on the resolution set forth in the Motice, will be provided by NSDL. All the members are

i. the Special Business as set out in the Notice of the EGM will be transacted through voting by electronic means;

ii. theremote e-voting shall commence on Wednesday, April 29, 2026, at 09:00 A.M. (IST);

the remote e-voting shall end on Friday, May 01, 2026 at 05:00 P.M. (IST);

iv. the cut-off date for determining the eligibility to vote by electronic means or at the EGM is Saturday, April 25, 2026.

v. any person holding shares in physical form and non-individual shareholders, who acquires shares of the Company and
becomes member of the Company after the notice is send through e-mail and holding shares as on the cut-off date for
sending notice i.e. Friday, April 03, 2026, may obtain the login ID and password by sending a request at
evoting@nsdl.co.in or Company/RTA at cs@grmrice.com .
remote e-voting, then you can use your existing user 1D and password for casting your vote. If you forgot your
password, you can reset your password by using "Forgot User Details/Password” or "Physical User Reset Password”
option available on www.evoting.nsdl.com or call on 022-48867000/022-24997000.
Shareholders holding securities in demat mode who acquires shares of the Company and becomes a Member of the
Company after sending of the Notice and holding shares as on the cut-off date may follow steps mentioned in the
MNotice of the EGM under "Access to NSDL e-Voting system”™;

vi. Members who have not voted through Remote e-voting facility will be permitted to vote through e-voting during the

The members who have already casted their vote through remote e-voting may attend the EGM through VC/OAVM but

All persons whose names are recorded in the Register of Members or in the Register of Beneficial Owners maintained
by the Depositories as on the cut-off date namely Saturday, April 25, 2026 only shall be entitled to vote at the Extra-
Ordinary General Meeting by availing the facility of remote e-voting or by voting at the Extraordinary General Meeting.
Members can cast their vote through remote e-voting or through
following the instructions as mentioned in the Notes section of the Notice dated April 07, 2026 convening the EGM.

Members are advised to register/update their e-mail address with their DPs, in case of the shares held in electronic
form and with the company and/or its RTA in case shares held in physical form for receiving all communications,
including Annual Report, Notices etc. by e-mail from the company in future.,

bearing reference no.

However, if you are already registered with NSDL for

In case of Individual

e-voting during the EGM in the manner and by

For GRM Overseas Limited

SD/f-

Sachin Narang

Company Secretary and Compliance Officer

New Delhi
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INVITATION FOR EXPRESSION OF INTEREST FOR Registered Office:19-A Dhuleshwar Garden, [ 2 it 4 I AN T AT B AR
BLU-SMART CHARGE PRIVATE LIMITED Jaipur, Rajasthan, India, 302001. Il ) e
nPERmHGmniEELEE:Tm{:v::HEL:LEn.*r.ln_ELE::ﬁur__ig_c Eqrr:rt{lir:ifﬁt&nfszmr_:rl. www.au.bank.in Bank of India ; No:1, Samum Streel,
U ikaion I3 o Lo eeUOA YN STkt aavabor aud mecknistos Bewrdalwia ~ i " Frorumsiiin Sryond famkiog. T Nagar, Ghennai - 600 017
VOnEer-S-rogLsation [ 1) of rape "‘“" WA MR TR ":' PRI BPRLLN N LOAN AGAINST GOLD - AUCTION MNOTICGE ON “AS 15 WHERE 15" BASIS -
(insalvency Resolution Process for Corporate Persans ) Regulations, 2016) ’ . CRE : - : DEMAND MOTICE l.I.u’S 13{2] OF THE SECURITISATION AMD RECONSTRUCTION OF
Thia beldow menboned bormowan's hava been E=suad nolices o pay ihair outstanding =mounis
RELEVANT PARTICULARS ieeasaros Ehe foan adained qobd fecilties availed from Al Small Finanee Bank Limiled ("Bank™). Seca HU'TIEE FIHAHEIAL A-ESETE AHE EHFDH{:EMEHT uF 'EEEUHHT IHTEHEST A-'ET Ennz
I e ' the borrowar’s has/hava failad 1o rapay hisfhair dues. we are consiraned to conduct an awction of Bank has issued Demand Notice dated 24.03.2026 under section 13(2) to the Borrowers/Guarantors
Name of the Corporate Dettor Blu-Smart Charge Private Limited slisdged gold ilemsiarticles on 11 May 2026 between 11:00 AM - 3:00 PM (Tims] at below - : % 1] =y X n
along with PAN & CHN/ ke, CiN: UG20806I2015PTCL06065 : and the same retumed unclaimed. Since the Borrower/Guarantor are Evading tha Bamand Nofice
PAN: AAHCGEITAP martipnad branches eeconding to the mode specfiad therain. In the casa of deceased bomowers, harakyy |:I'i|]|iS"I3|.'| in -EEII""ID“FIEEE‘ SARFAES| Rules
t - — (Beit T A5 — = all canditians will be applicabia o legal hers. Please node that in the evant of faiure of the absove : ; : - :
Acidrene o Soehiegatemd Iilos Eﬁfﬁiﬁi‘ ‘gﬂ ;'I_T:r’]' F:-iEFT;;I:-":?EtEﬂ-E auction, the bank resarves its right to conduct anothar auction without prior intimation, Mame of Borrower & Guarantor and Address: M/s SGB Enterprises, through its Authorized
#;m;j“aha'd”",;hmadah'ﬁ City, Guiawat. Physical Auction Branch Datails signatory, Mo 44/9 1st Street, Thirumalai Nagar , Rolathur , Chennai TH -600099, Mrs. Sumithra
: ; 4 & di i il i i [ trir=fil e S
e |Indis, 380051, Saraswathi Puram Mysors -L9001090154358111 Wia Senthil Kumar G, Proprietor, Mfﬁiﬁﬁﬁ Eln.erur|333l.!'-1r. G. Sanlhllﬂ!u mar, Iiuaran.ﬂr. /s 5GB
3. |URLofwebsite =~~~ | hitpry fswﬁ_ plu-_s:_nd[é;r.-_l:l T — — | — Enterprises, All residing at: No. 88/13, LIG |, TNHB, Ayapakkam, Thiruvaliur, Chennal =600 077
. | Details of the place where the Diethi, Gargaon and Al ote: 1. In the svent allure of physical aucilon e-guction may conducted by N - 5
4 : x : ature ol Facility |Sanclioned Limit Outstanding dues Date ol NPA
resajorily of Tixed assets ane ocated using weblink - hitps:/igold samilin
= Ir"s.ta!-!ea:aﬂa'crt:.-'-:-f'r.:a F-I:Irl:l-.-'.|ll.-':!5.- | Ak present. information re_gar-:iing tha 2. Please consldar this notice as a pre-nutlca for the next auction in case the Caszh Credit h Rs ED.EE,ME.?E + Interesi &
| services nstalled capacity of the main products/ propossd auction fails. B01930110000079 | e 20.00 Lak 10.60 % from 21.02.2026. 20.03.2026
3 i i 1| = " e — LS L : Lo - = e e e —— i — o S e —— -
i?m?:ainmm;:ﬂlﬂ:ﬁg;ﬂh&ﬁ?f: d. The auction is subject to certain terms and conditions in the bid form, which is Present Dulstanding : Rs. 20,39,006.78 {Rupees Twenty Lakhs Thirty Nine thousand Six Rupees and
CUFreFtly OREOING. miache available befere the commencement of auction, Sl Seventy Eighl paise) together with interest from 21.02.2026 & 10.60 %: p.a. compounded with yearly
| Tiantity and valus af main products; | As per the audifed financial staterments for _ Manager rests, and all cosls, charges and expenses incurred by the Bank,
aarvices sold in the last inancial year | FY 2023 F!-'-'I-: fl'lf! 1|.|r‘."-|::-.|13rf:-‘ the lE-I]I.I'I[n.:%r.].- AU Small Finance Bank Limited Details of Property : (i) Al Er':lt piece and parcel of Flat together with residential I:I-..'_i"'l:l:l'lg Flat No ?E.
i 31.03.2024 stands 3t % B.646.85 in second floor of the bullding in Block no L44 at Ambattur phase | &11 Schame with flat measuring
o g NG, e plinth area of 550 5q.1 with 320 Sq.ft UDS of Land situated at Ayappakkam Village, Ol Ambattur
Mumber of cmploveos workmen s per the inflormation provided Dy (e i"" Y : PERE r L 1 ¥ sl il
Simpanded Managsienthare e 5 MANAPPURAM HOME FINANCE LIMITED 1EIul-;_ presently Avadi TaI!Jk. _Th-ru..-:lll.;r _DIE.I:FIE1 car -..[.I.fl.'e'H'L'l inS No: -fll}ﬂe_' of .ﬂ.;apdfr:_;arn Willage,
presenily N0 BMENYEES OF workmen MANAPPURAM FORMERLY MANAPPURAM HOME FINANCE PVT LTD Avadi Ta!uk, Thirvallur District, Boundaries - East by: Sethack & Open Space, 'I.f-._flest oy: dssage flat
_ e ce | amployed by the Corporate Debtor CIN: U592 3KL20N0PLCDIN TS no L 44723, South by: Setback & 7.20 M Road , North by ; Flat no L-44/21, (i) All that piece and
Further details ncluding st avallable | Detalls can be sought by sending emsai Regd. O#: B/5%6, Paﬂmmtﬂaﬂm_lﬂmm Eﬁr_ﬁrﬂmﬂlﬁhggg‘gmlﬂ-mw"- Thripeayar foad parcal of land, bearing Plot No: 266 admeasuring 800 Sq.7tsituated at MS Royal Gate, Nathambedu
financial statemerts (with schedules) | 'al cirybspi@npyinsohencyn T Revenue Village, Pakkam Vilage, Thiruvaliur Taluk comprised in Oid survey no as per sale deed
| of two years, lists of creditors ane > SI0K NOTICE (Far Immovabla Property) S.noc 72704 & 72706 and New Survey No as per patta 727/60 & 727/62 of Pakkam Village &
| anvailable at URL: | Whereas, the undersigned being the authorized officer of Mansppuram Home Finance Lbd (“"MAHOFIN") F'I.I;;rlfh:irlll'lE'IIJIJ Panchavat. Thiruvaller Taiik: Thiruvallar District IE{IIJ ndaries of the Property: E-.él':il‘h ;
| Engibility :’|:!r ressiutian applicants Details can be sought by sending emadl yuu's_r the Securitisstion and Reconstruction of Financial Assats and Enforcament of Security Imterast z p '-'"_ L S I“ : : Pl L HEREY: | y-
| !_mrlnr section 250300 of the Coge ai nl:p.mplﬁ'npums-::-.ﬂ:'cy ini |_|1|:1_]_2E|I:I..: 154 |,|:F 2008 ._qn|].||| oxarcisn of powors corhrred I,II:"l:hi' m]l::tlull 1313 nizd waith rula 9 of the Plﬂt Mo EEE, Wesl t'!l" Pliat NL'I 267 ; =outh uhl'"- 210 feat H_ua:!. Marth U" * Plat Mo 3716, I:III] .'!l.| that
| is svailable st URL: | PN WL (SR UM, CHUE SN B TR DLION BN e S18 DTl s o piace and parcel of land, bearing Plot No: 319 admeasuring 640 Sq.ft situated at Kakkalur Village,
’ L‘:‘T'T natF‘f of receipt of expression 2E-0M-2026 recEsp af :he?:g notice. The boermwer hasing failed 1 I'Eﬂﬁ.g' the J;I:nlil.'-'lT.. notice is hlg'e fven T the :I'hirll'.'HIILIF_NTHELI':-:_ Kakxalur Panchayat, TI'I_FNLIE‘IIILIF District com prisad _iﬁ _5 urvey Mo. 196/2 of
| EEII!-I-E':E;EELUE e T — s S Eumrﬁ::l?.d _thEElp.lhI!n in qe_renarl that the uFde-:-signEhl;n_lzllahs. taﬁhnm_l pﬁ:zaa?nﬁ o ; [nra]neg Kakkalur Village & Kakkalur Panchayat, Thiruvaliur Taluk, Thirevaliur District. Boundaries of the
; AL il il BBG ErBIN DEL0W IN EXBICISE Of POWETE CONFenrec on m BT Urdar seciinm -ﬂ:l-:l the said *[ Aot] re fii ] Ll il |
ol prospeclive resolulion applicens with rule % of tha said rules. The horrower in peeticulzr and the public i ganers i heraby cautioned not to Erap‘an}. South by . E_U fEE.!_[ 'u".l'!ﬂe F,{.Da'j' EESI. by.. Plot l‘l!} 32'.]' Wast by '1:":'!_ i E'.1 B, MEE“”@,
abjertions 1o the provisional list Homa Feance Lid as mantioned below fr sach of the respactive propertins: F1, On western Side : 40 F. (iv) Hypothecation of Stocks (v) Hypothecation of Excavator Loader
.| Date of issue of the final lstof | 11052026 g | WG Bt sl Sl weaTt e T | i purchased outof Bank Finance.
; Er?:nsﬁﬁﬁf il::[ﬂz?jﬂ:'.mm BT T WO laccount numberBranch beewn creatod standing Amownt | passission| Maotice 15 theretore given to the Borrowers-Guarantors calling upon them to make payment of the
s Chelietion i Bad TR | | Matiesh Pakirapps  |Property is in Wame of Mallppa Tippannavar| 15-09-2025 | 08-04 aggregate amount as shown above, against all the respective Borrowers-Guarantors within 60 days
| request for resohsion plans t Tippannaver, Suvama | Property Mo-29-502-1A & 2¢-502-1 SR No:112/1 & & 2028 of Publication of this notice as the said amount is found payable in relation to the respactive loan
| prospective resolution applicants E“uf;:t'e“:hrﬁﬁi“,"“"“’ E'ﬁfﬂﬁg:ﬁé”g‘;;‘fggﬁgm'ﬂﬂ:’ﬂ;ﬁg{,‘l‘:f ReBAZT26)- account as on the date shown above. It is made clear that if the aggregate amount together with
.| Last |:IF||:-F' for submission of 15062026 NHLOOZ40030343 j Hulrgl.lll'ﬂ.F"J Margursd MG Ei'llj;iu. Marrataka. P future il"I[EI"'E_E[ and other a.l'l'lﬂ-u_l'ltﬁ which may bacomea [.JE},I'E_|.|:I5E' tifl the date of payment, i5 not paid,
| resolution plans , HUBLI E82207. Admeasuring 23,69 5q. mar & 54.54 sq. mir Bank of India shall be constraingd to take appropriate action for enforcement of secunty Interest
. PI’W"EE-'R ‘?”"E" b1t submit Expression | cirp,bopt@npvinsalvency,in Date : 1104, 7026 |Place: HUBLI 5d/- Muthorised fficer, Manappuram Home Financs Led upon properties as descrbed above, Please nole that thits publication s made without prejudice {0
| Of Interest ey . ; : e such rights and remedies as are availabla to Bank of India against the Borrower s/ Guarantors of the g
- Elftﬂli?{ L"iﬂﬁ':'fﬂmﬁ&??m- s TRECD. g sarad e T-E’&Eﬂgd . said financials under the law, you are further requested to note that as per section 13(13) of the said &
ESLELGN RIS &3 M= epration S e S ;‘:‘ act, you are restrained/ prohibited from digposing of or dealing with the above security or :
; SOUTH WESTERN RAILWAY it v s e R, . e O M H
IPE — NPV Insolvenecy Professionals Private Limited (Farmerly Known s Manirah _ o ‘”"E' e AT EEE T 5
Isalvency '‘essionals Private Limited) A die L4053 L0ED | Flace | Litenna uinorese GEF, Gank ol Inaia -
Throuigh Hs director - Mr. Ritesh Prakash Adatlys Resclution Professional .h.PPLI-t_.‘-ATI'DN NOTIFICATION r_m.sssrm"_m F§c1l|ta1ﬂrrwil_:lzﬁ_ z
In the Matter of Blu-Smart Charge Private Limited The undersigned, on behalfof the President of India, invites sealed applications =
IEEI Reg. No: IBEL/IPE-0040/ IPA-2/2022-23,/50021 from Ratired Railway EmployessiGeneral Public of Bangalora Division for E
Date: April 11, 2026 Validity of AFA: December 31, 2026 B | Engagement of ATYM facilitator at the following Railway  Station over

Place: Ahmedabad Email for C dence - cirp.bepl@npvinsol i : 3 ; i
: = |l B B R L R CHOLAMANDALAM INVESTMENT
for a period of two vears which can be extended to further one vear subject to

axtansion of the scheme and satisfaction of the Competent Authornity, g}} Chola AN D F I NAN c E co M PANY LI M ITE D

ﬁ K arnata kﬂ B an k Ltd_ ~ = Beation TR Frter o better 1t | COTporate office address:- Chlolg Cre_slt,guper Bé 053 &gh55,4, Thlfrs%(\)/blgg
Your Familv Bank. Acrows India MO, tation Category for ATVM facilitator ndustrial Estate, Guin Y, ennal —
Regd. & Head Office, P. B. No0.599, |Phone :0824-2228145 & 144 1 Bengaluru Cantonment MSG-3 3 POSSESSION NOTICE
Mahaveera Circle, Kankanady, Mangaluru- |E-Mail :legal.recovery@ktkbank.com
575002. y 9 Website  :www.karnatakabank.bank.in 2 Yesvantpur MNSG-2 1 [ (APPENDIX IV) [Under Rule 8(1)]
|CIN :L85110KA1924PLC001128 3 Turmakur NSC-4 4 WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited , under the
DEMAND NOTICE ol etiinld Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers
1) Mis. Sree Lakshmi Convention Hall 2) Mr.Maruthi Prasad RaoR. V. 4 Krishnarajapuram MEGE-3 o conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned
Prob' Mr. Maruthi Prasad RaoR. V. S /6 Mr. Rayasm VenkatesWéra Rao below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount
Shopl No. 2 6227 AGR Corﬁpléx Nearl No. 6-33. Rolla Ananthapur Rolland ST 3 Channapatna M3G-5 4 mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below
BUS Staﬁd ’ Rolla’ Ananthapur D,istrict PDY—515521 An’dhra PradesH ' & Hosur MSG-4 8 having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the
Andhra Prac;esh-51 ’5321 ’ ’ undersigned has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of Section
3) Mrs. Sreelakshmi K, Wio Mr. Maruthi| 4) Mr.L.V.G.Prasad T Hindupur NSG-4 3 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the
Prasad RaoR.V ’ ' S/oL. Ramachandra Rao 5 Mal NG5 4 public in general are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of M/s.
No. 104. 5/6 .I\/iany Mansion. Vaderahall D.No.. 26-4-2848. Sri Bélaji Nagar, Near okl Cholamandalam Investment And Finance Company Limited for an amount as mentioned herein under and interest thereon. The borrower's
Vidyaran’yapL,Jra Post Near Sambhram.| Srinivasa Theatre Hindupur-5115301 0 Ramanagaram NSG-4 g attention s invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.
L Bengaluru-560097 ! Andhra Pradesh ! 10 Kuppam MN3G-5 3 SI.| Name and Address of the geaéeagfj 0/S AMT Description Of The Date Of
The PSTL Alc No. 0147001800129501 for Rs.1,11,00,000.00, PSTL Alc No.| ["17 SMVT Bangalur NEG2 g No| Borrowers & Loan Alcno. | “Notice Property Possessed possession
0147001800160101 for Rs.14,70,000.00, PSTL A/c No. 0147001800179901 for 1 © Rs. 2011616/ ) PR . - o - ©
Rs.2,50,000.00 and PSTL A/c No. 0147001800180001 for Rs.16,60,000.00 availed by you No. 12 Bangarapet HSG-3 4 | LoanAccount Nos. S S. - | In Krishnagiri District, Krishnagiri Registration District, X
: X . ) ; HL11TIR000049192 & LN (Rupees Twenty | Uthangarai Sub Registration District, Singarapettai N
(1) M/s. Sree Lakshmi Convention Hall represented by its Proprietor You No. (2) Mr. Maruthi - , o . <
Prasad Rao R. Vs the Borrower and Yo i 13 Maddur N3G-5 2 HLOSTIR000011484 S Lakhs Eleven | Village Natham Old Sy.No.17/1, in this New Sub Division S
. uNo. (3) Mrs. Sreelakshmi K and You No. (4) Mr. L. V. < : . i
. - ; Mr/Mrs. JANIABDULJEELANI 3 Thousand Six | Natham Sy.No.59/9, measuring an extent of 175 Sq.Mtr o
G. Prasad are the Guarantors at our Agali Branch has been classified as Non Performing 14 Whitefield MSE-4 2 Hundred ’ , { o
Asset on 12.01.2023 wef. 06022021 (PSTLI1295 and PSTL/601) and 25.03.2021 MiriMrs. FATHIMA A rundred | AsstRs.2.00 (or) 1884 Sq.feet of land bounded by: East 1| - g
D N i, NN 15 Yalah NSG-3 4 Both Are R/o.At: 69, Indian Sixteen Only) Sy.Nos.59/10, 60/8, land belongs to Mrs.Ameenabee & 6 [
(PSTL/1799 and PSTL/1800) and that action under SARFAESI Act has been initiated by issuing alananxa : . . ason ) s =]
; ; i I : Bank Opposite, Singarapettai, feet way; West : Sy.Nos.59/5, 59/6A, Land belongs to c
a detailed Demand Notice under Section 13(2) & (3) of Securitisation and Reconstruction of Total EB - L : 14-01-2026 ’ - v o
detall . \ . ota Krishnagiri, Near Indian Bank, , MrMunna & Mr.Kavuskhan; North : Sy.No.59/4, Land @
Financial Assets and Enforcement of Security Interest Act, 2002 by the Authorised officer of the ; . Harur. 635307 And interest " . ' a
Bank on 19.06.2023 to the parties concerned. The said Demand Notice sent by speed post with Last date for submission of apphcation - From 10:00 Hrs to 15:00 Hrs of 12.05.2026 e Thereon belongs to Mrs.Kamroon Bee; South : Sy.No.59/8, Land @
: . Also At: Old Natham SY NO | belongs to Mr.Mahaboobee and Jaleel. In the Midst 8
acknowledgments to above mentioned address, has been returned undelivered. Hence, we For details log on: www.swr.indianrailways.gowvin CEact o 4 . o
: ; o ) ¥5.4 1711 New Sy No 59/9, Measuring:East to West on North side: 47 Feet; East to
have published the contents of the Demand Notice by way of this Notice by observing the T il " Singarapettai Village And West on South Side: 42 Feet South to North on Both
procedures laid down in the SARFAESI Act 2002. The aggregate balance as on 18.06.2023 is | |Pusziasssrpswagnasyr  Senior Divisional Commercial Manager, Bengaluru : est on ooulh side. w2 Teel, Soulh fo Norih on B0
) - . . : : Panchayat Uthangarai Sides: 42.33 Feet. Totally measuring an extent of 1883.68
Rs.1,10,60,221.85 (Rupees one crore ten lakhs sixty thousand two hundred twenty one and Download the RailOne app. RailOne is the all-in-ene railway app by Indian Panchayat Union Uthangarai Tk (or) 1884 Sq feet of land with RCC Building proposed to be
eighty five paise only) under Failways, Passangers can book resenvad lickets, unresarved Lickets, platform Krishnagiri Dt Near Constructed. thereon. alona with Common wav and all
7 ticktes, and season passes, check PNR status, order food, and accass many Pathmavathi Mahal  Harur . ’ g wit y
Nature & Account No. Balance Out | Rate of | Interest | Interest to be - . . Sy : easement rights. The above said property comes under
. more services at their fingertips, Use digital payment to book unreserved tickets 635307 , L . : : :
Standing (Rs.)| Interest | calculated | added from through RailOne app, and enjoy up to a 3% discount Village panchayat limits of Singarapettai and union council
upto — L —— . . of Uthangarai.
PSTLA/c No. 0147001800129501  74,80526.17 | 15.73% | 31-05-2023] 01-06-2023 f | South Western Raitway-SWR (3} SWRRLY (&) @SWRAILWAYHO (=) @sw railways AUTHORIZED OFFICER
PSTL A/c No. 0147001800160101 13,96,611.18 | 15.73% | 29-05-2023| 30-05-2023 Date: 09-04-2026 CHOLAMANDALAM INVESTMENT AND
PSTL A/c No. 0147001800179901 ' 2,98,732.00 | 15.73% | 24-05-2023| 25-05-2023 Place: Krishnagiri FINANCE COMPANY LIMITED
PSTL A/c No. 0147001800180001  18,84,352.50 | 15.73% | 31-05-2023| 01-06-2023
Total 1,10,60,221.85
within 60 days from the date of this paper publication. SMFG India Home Finance Co. Ltd
Brief description of mortgaged property (secured asset) M F . .
All that part and parcel of Commercial Property (Converted to Non Agriculture), measuring s VASTU HOUSINQ ”FI NANCE CORPORATION LTD ' bGM ;G hakti Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
5033.60 Sq. yards, bearing Old S. No. 586-B2B2B-2B, 586-B2B1, 586-B2B2A, 586-B2B2B-1, VHS I l H l Unit 203 & 204, 2nd Floor, A Wlng, Navbharat Estate, Zakaria Bunder Road, hl"l u.-,E..E...‘a | Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN
586-B2B2B-2A, 586-B2A, New S. No. 586-5B, Rolla, Rolla Gramapolam, Madakasira S.R.D., Sewri (West), Mumbai 400015. Maharashtra.
Hindupur R.D., Anantapur District, along with building constructed thereon. HOUSING FINANCE CIN No.: U65922MH2005PLC272501 SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
The immovable properties detailed in Schedule is common security to Alc E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
No0.017000600062901 of Mr. Maruthi Prasad R.V. was classified as NPA. The Bank reserves POSSESSION NOTICE RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
its right to adjust the proceeds of the above properties. = . = = . . = — — PROVISION TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
Pleass Tote That T the Aufhorsad- Officar of the sacuTed croditor Bank itend- o enforce the Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable
aforesaid security in the event of failure to discharge your liabilities in full on or before the expiry Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under| | properties (‘Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised
) L ; ; : ; ; ; Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where
of 60 days from the date of this publication. section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers A bubbalo ) ; ; . . .
y s . ) ) ) X \ ) \ 4 . s . , . is”, “As is what is” and “Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein
Further, your attention is drawn to the provisions of Section 13 (8) of the Act, wherein the time for | | mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said notice. | | pejow and further interest and other expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and
redemption of mortgage is available only up to the date of publication of notice for public auction The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise Guarantor(s) mentioned herein below.
orinviting tenders. . _ _ of powers conferred on me under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below. The Reserve Price :| Date & Date of
Place: Mangaluru Sd/-Chief Manager/Authorised officer | | horrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the SI. | Name of the Borrower(s) ot ; L
Date: 10-04-2026 Karnataka Bank Limited : : o e : No.| /Guarantor(s) LAN L e e Earnest Money | _Time of EHE
— — property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and i Deposit : E-Auction |Submission
interest thereon, costs efc. Property No.1: All The Piece And Parcel Of House Rs
SN[ Name of Borrower, Date & Amount of Description of Property Date & Type of Lan No. - Bearing Corporation No0.5-992/17d, Measuring 1200 29.30.000/-
POSSESSION NOTICE Co-Borrower and LAN No.| Demand Notice Possession 608107210471249 Sq.ft. Having Plinth Area Of Gf-350 Sq.ft., Situated At = 19.05.2026
for | - . . - 1 1. Javeed Khan, Yadulla Golony, Kalaburagi, Bounded By: East By: 20’ at 11.00 18.05.2026
{for immavable property) 1 Narayanaswamy S 20/Jan/26 All that Piece and parcel of Property bearing Site No. 07,f ~ Symbolic * | s/0. Adbul Khadeer Wide Road, West By: Property Of Abdul Hameed Sab, AM to 0.
Whereas, (Borrower), Nagarajappa S| Rs.1428476/-& |Khatha No. 3035, Property No. 163/2B, Situated atjPossession Taken 2. Afreen Jahan Aara | North By: Open Plot Of Md Jani Sab, South By: Lane | Rs, 2,93,000/- | 01.00 PM
(Co Borrower) Rs.235382/- as on |Bidarahalii Village, Bidarahalli Hobii, Bengaiuru East Taluk,,  07/04/2026 W/o. Javed Khan Thereafter Property Of Fareeda Begum.
The undersigned belng the Authorzed Officer of SAMMAAN FINSERVE HL0000000021509 16/Jan/26 measuring East to West: 20' feet and North to South: 46' feet, (Herein After Referred To As ‘Residential Property’)
LIMITED (CIM:U65923DL2006PLC150632) (formery known as INDIABULLS LP0000000066630 in ail measuring 920 Square feet, Bangalore, Karnataka, Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at
EFrapa - 560049 Boundaries as follows: North — Site No. 08; South — the following link website address (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending
E_HMM_E.RCIm‘CHEDITL"""TEBb“”dﬂ'”hesﬂmm'ﬁ“ma"d HEE?”EWC“D” o Road East - Site No. 05 06; West-Road: Bidders can also contact : Manjunath P, on his Mob. No. 8655200931, E-mail : Manjunath.P3@grihashakti.com, and
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of Mr. Niloy Dey, on his Mob. 8655619157, E-mail : Niloy.Dey @grihashakti.com Sd/-
farred under Section 13 (12 d with Rule 3 of tha S ity Interast . ; ; Place : Kalahuragi, Karnataka Authorized Officer,
powers conferred under e!: n 13 (12prea W.F ule 2 of the Securt :.-. nteres Date ..11.04.2026 _ _ Authorlsed_offlcer Date : 09.04.2026 SMFG INDIA HOME FINANCE CO. LTD.
(Enforcement) Rules, 2002 issued Demand MNotice dated 10.11.2025 calling upon Place : Bangalore Vastu Housing Finance Corporation Ltd

the Borrower(s) RAVIEUMAR M PROPRIETOR Mis ¥ M R ENTERPRIZES
and VENKATLAKSHMI o repay (he amount menboned in the Molice being

Rs. 28,75,066.62 (Rupees Twenty Eight Lakhs Seventy Five Thousand Sixty S SMFG India Home Finance Co. Ltd. ¢ CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Six and Paise Sixty Two Only) against Loan Account No. HLLABGMD0508209 ' . - | Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051, Cllﬂla Corporate Office: Chola Crest, Super B, C54 & C55, 4
ason07.11,2025 and interest thereon within 60 days from the date of receipt of the Gﬂhaﬁhak tl Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN g - . . s - ’ . P
e ol ; R Mo e Mapaist Enter a beiter lifs Thiru Vi Ka Industrial Estate, Guindy, Chennai - 600 032
RE TN, SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES POSSESSION NOTICE APPENDIX IV) Under Rule 8 (1
The Borrower(s) having failed to repay the amount, Notice |s hereby given to the E-AUCTION SALE NOTICE OF 15 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND ( ) Under Rule 8 (1)
Borrower(s) and the public in general that the undessigned has taken Symbalic Egg\?gfgrﬁggng%Z ;:g‘l;\TNl_fEIASLE QSSIETLSINA%%EESNTF&RN%RAE% SNFT)SFES&*SI.T;O:)';TEREST ACT, 2002 READ WITH WHEREAS the undersigned being the Authorised Officer of M/s.Cholamandalam Investment And Finance Company Limited, under
possession of the property described hersin below in exercise of powers Nofice s hereby diven to the Public in General and in parficular to the Borower(s) and Gl’Jarantc.)r o) that the below listed immovable the Securitisation and Reconstrughon omeanmaIAssets and Enforoement of Security Interest Act, 2002 (54 of2902),and in exercise of
conferred on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of properties (“Secy{Jrged Assets”) mortgaged / charged to .thg Secured Creditor, the Po(ss)ession of which(h;s been taken by the Authorised ghaiepdoﬁirﬁtﬁ)?,rgg rgz?ol\jvnﬂ%es;f %té%?i;r? (11 :??()Zr)eiEj tmet ZaRigligt %faﬁnﬁgsﬁgggtglgztiﬁig([tzhngobrg(rarrgv?lgtr)sR(:l”aerﬁ’egoaor?dlsasdlijeristzg]?nngn,t\:g::gg
the Security Interest (Enforcement) Rules, 2002 on 08.04.2026. Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on "As is where below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice.
: is”, “As is what is” and "Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein The borrowers mentioned here in below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein
Tha Borrower(s) in particutar and the pubdic in general |5 hereby caulioned nol o gelow and further mtergslz anq oéh?r expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and below and to the public in general that the undersigned has taken possession of the property described herein below in exercise of
deal with the property and any dealings with the properly will e subjéct 1o the uarantor(s) mentioned herein below. powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules,
charge of SAMMAAN FINSERVE LIMITED (formerly known as INDIABULLS S| N fthe B Reserve Price:| Date & Date of 2002. The borrowers mentioned herein above in particular and the public in general are hereby cautioned not to deal with said property
COMMERCIAL CREDIT LIMITED) for an amount of Rs. 26.75,066.62 (Rupses No- a;ngu%ranior?sr)rtvl\(ﬂ(s) Description of the Properties Earnest Money Time of EMD and any dealings with the property will be subject to the charge of M/s.Cholamandalam Investment And Finance Company Limited for
i P ty Five Th . ‘..ihn 5I- I:IIP : ' i i Deposit : E-Auction |Submission an amount as mentioned herein under and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of Section
en a 8 EVEN Wi ousan X an alse aix a i i i
3 ¥ ﬂm g " ¥ ¥ Lan No. - 601407510492448 | All That Piece And Parcel Of Property Bearing rs 13 ofthe Act, in respect of time available, to redeem the secured assets. ‘ ..
oy tes D itAlet andnienbneiepn 1. Manohar Shubhash Property No. 528/A, Cts 1975, Raghunath Peth : NAME AND ADDRESS OF Date of [ |\ iandi DETAILS OF PROPERTY DATE OF
Chougule, S/o. Subhash Angol - Belagavi. East To West 30 Sq Ft And| 23:70,000/- S BORROWER & LOAN ACCOUNT Demand| Outstanding
The Borrowers' albanfion i inyibed (o provisions of Sub-Seclion (8) ol Section 13 o Chougule: ’ South To North '15,2 Sq Ft = Total 456 Sq Ft, NO. NUMBER Noticg Amount POSSESSED POSSESSION
lheActin respect of ime available, 1o redeam the Secured Assels é/ srnsal:nl;jhilsxﬁlghsguznfeugule, ggu(%:[gﬁl kA,tA nFZa%r}gtnaBtgazgw) Agge%:ﬁﬁ?gﬁé e_r Loan Account No. HL30ASE000160106. All the piece and parcel of Residential
DESCRIPTION OF THE IMMOVABLE PROPERTY 3. Sheetal Manohar- The Jurisdiction Of Belagavi Corporation And 05.05.2026 1. Mr/Mrs. UMESHA B S, 2. Mr/Mrs. SUNDARA property bearing village panchayath property
1 (fhougule W/o. Manohar Bounded By: North By: Somanna Nagappa at 11.00 1 o4 05 9026 SHETTY, 3.Mr/Mrs. MADANB . o) No.151600503300620081, as 'per  vilage
ALL THAT PIECE AND PARCEL THE OF PROPERTY BEARING KODIHALLI " | Subhash éhou-gule, S, B.v: Property'Of R S Mohire. East AM to WUo. All ars residing af: S0 SUNDARA SHETTY| &4 garllchqyaéh pr<\J/p<|a|rty No.2i4/2826 sﬁusteg lat g 8
VILLAGE PANCHAYATH KHATHA BEARING NO. 133311305705, PID NO. 4. Preeti Anand Chougule, | By: Parashram Monappa Chougule, West By: | Rs. 2,37,000/- | 01.00 PM BELASINDA KASABA HOBALI GULASINDA Pol € Rs. Cﬁaﬁﬁépa g attgnﬁg ?’éluk al-?aass:n Di(s)triclt, ? S
i ; 5 W/o. Anand Subhash Gajanan Monappa Chougule. : & [ 2390076/~ | vannarayapatic , Na Strict, |y &
1528002000002013248, CARVED OUT OF S5¥ NO. 431194, SITUATED AT Chougule (Total Measuring Site Area As 456 Sq Fts, Bua 1 | GULSINDA DIST HASANNEAR GOVERNMENT| L ason | Vithin the limits of Gulasinda Village | ¢ <
KODIHALLl VILLAGE AND HOBLI, KANAKAPURA TALUK, RAMANAGAR 5. M/s. Akshay Enterprises, | 900 Sq Fts Within The Registration District Of HIGH SCHOOL, Hassan, KARNATAKA-573116. T | 12-11-2025 | F2nchayath, measuring Bast to West - 15.24 | ©
3 Manohar Shubhash Belagavi And Sub-Registration Office At Both iding at: Unique No.| O mirs, North to South : 7.315200000001 mtrs | - 5 &
DISTRICT, MEASURING EAST TOWEST 10.87 MTRE AND NORTH TO S0OUTH > gavl g 0 are residing at: nique 0. ; ; iAanti o o
Chougule (Managing Partner) | Belagavi) 151600503300620081, Belasinda Village, Gulasinda| in all measuring 111.48 sq.mirs residential | g
1920 MTRS, IM ALL MEASURING 204 85 50 MTRS AND HAVING BUILT UFP ; —~ - : . m—t . ’ ) ’ site, consisiting of 111.48 sq.mtrs residential
4, 5 Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at Gramapanchayath, Kasaba Hobli, Channarayapatna structure, and bounded on : East by : Own
AREADF 123,558 SUMTRE, AND BOUNDED ON: - the following link website address (https:/BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending Taluk, Hassan District, , Government pre university oroperty, West by : Charapa — Baguru Road
_ Bidders can also contact : Manjunath P, on his Mob. No. 8655200931, E-mail : Manjunath.P3@grihashakti.com, and COllge, Property No,224/282 Belasinda |, North b)} : property of Rupadevi , South by’:
EASTBY  PROPERTY OWHNED BY SMT LAKSHMAKMMA Mr. Niloy Dey, on his Mob. 8655619157, E-mail : Niloy.Dey @grihashakti.com s/ Channarayapatna, Hassan , Karnataka, 573116. Property of Ramachandrashetty.
WEST BY : REMAINING PORTION AND PROPERTY BELONGS TO Place : Belagavi, Karnataka Authorized Officer.| | Date: 08-04-2026 Authorised Officer, -
VENEATASYWAMY Date : 09.04.2026 SMFG INDIA HOME FINANCE CO- LTD: Place: Hassan M/S. Ch0|amanda|am Investment And Flnance Company lelted

NORTH BY ; PROPERLY BELONGES TO SRI LOKESH.
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CHANGE OF NAME

I, Adnan Taherbhai Khadpawala,
son of Taherbhai Nuruddin Khad-
pawala, aged about 36 years, born
on 14th May 1989, residing at:
38, Haveli Mubarak, Near Burhani
Masijid, Bohra Layout, Gottigere,
Bangalore — 560083, Karnataka,
have changed my name from Ad-
nan Taherali Khadpawala & Adnan
to ADNAN TAHERBHAI KHAD-
PAWALA before Notary public
A.R.MUNEER AHMED Bangalore
on 10th April 2026
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